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IN l'RODUCTlON 

I, the Chairman of the Committee on Government Alaurances. 
as authorised by the Committee. do present on their behalf, this 
Twenileth Report of the Committee on Government Asaurances. 

2. The Committee (1989·90) were constituted on June 20, 1989. 

3. The Committee (1987-88) at their sittings held. on 20 October, 
1987. 5 December. 28 December, 1988 and 16 January. 1989 con-
sidered requests from the M:nistries for dropping ot aauran.cea. At 
their Seventeenth Sitting held on 30 May, 1989. the Committee 
(1988-89) considered and adopted the draft Twentieth Report. 

4. The Report. however, could not be presented to Lok Sabha 
due to the expiry of the term of the Committee on 31 May. 1989. 

5. The Report was agair: considered and adopted by the Com-
mittee (1989-90) at their s:ttlng held on 6 July. 1989. 

6. The minutes of the aforesaid sittings of the Committee form 
part of the Report. 

7. The conclusions/observations of the Committee are contained 
in the !lIucceding chapters. 

NEW DELHI; 

6 J1.£l.y. 1989 

15 A:.adha. 19ii -(oSaka) 

PROF. NARAIN CHAND PARASHAR. 
Chairman, 

Co:m·mittee on. Goot. A"uf'Gnce' 



,CHAPTEB I 

REQUEST FOR DROPPING OF ASSURANCES 

1.1 The Committee at their sitting held on 20 October, 1987, 6 &DCl 
.28 December, 1988, and 16 January, 1989, CODSidered 29 :reqU8ltl 
1rom various MinistrieslDepartmenta for dropping of pending uaur-
ances given during the Fifth, Seventh, Eighth, Ninth and Tenth 
Sessions of Eighth Lok Sabha. The Comna1ttee were not c:onvtnced 
of the reuons advanced by the lIirUstneslDepartmeDta far dro.PPfnl 
of these assurances and decided to pursue them for their expe-
ditious implementation. Out of these 29 assurances, 12 of them u 
detailed in Appendix n have lince been implemented. However, 
the following 17 assurances still remain unful1llled:-------_._ .. _--
SI. SQ/USQ. Nm. & Dote 
N,. 

2 -------_._---------------
1 USQ. No. 744212S-4-86. ~guose laws and dectc'!l in ~ ita 0.-

Daman and Diu. 

2 USQ. No. S20/6-11-86 Proposal to introduce new common 1y1la-
tM ror mocfiCat cducadon. 

3 USQ. No. 763/2-3-&7 Ho~1lI ~ lDJUI'aDCO Sc:bIme. 

4 USQ. No. 48lJt/26-8-87. 'J'breo.wbeolcn (or handiCapped. 

S USQ. No. 331l1JOoU-S7 RcIIIon _ ComtDittoo OD I1lidimum_ps 
for .,..icultural labotu'. 

~ USQ. No. 2S6~.f11-3..s8. Abid RU'J5ain Colll11littee Report on ca~al 
market. 

7 USQ. No .. 604Sf7-~S8 

8 USQ. No. 6182'/8418 

Tata COl1lQlitteo rocorumondations. 

9 USQ.. No. 6285/S-4-88 Sundcrban Ddta Projoct. 

10 USQ. No. 6842/I2-4-S8. Power Oonoratioa In Biahtb Plan Period. 

It USQ. No. 7571/20+88 R.tructwi~ orContral Socref:atiat ~~. 

12 USQ. Mo. MJ61/22+88 "-di.. i.....,'" PIoad' CoaInII' 
kbeat 



2 
--------- ----------

1 2 3 

13 USQ. No. 8344/25-4-88. On-goIng projects. 

14 USQ. No. 9275/2-5-88 .. Computer managed maintenance system of 
steel plants. 

-IS USQ. No. 9936/6-5-88 .. Group Insurance Scheme for landless 
labouJers. 

,16 SQ. No. 1036/10-5-88 

17 SQ. No. 39/28-7-88 

Target -of reserve accretion of O.N.G.C. 

Modernisation of Durgapur Steel Plant. 
------------.-._---. -.-----

.l'he details in regard ~o 1hcse cases are given in Appendi" I. 

1.2 The Committee are extremely unhappy to note the inordinate 
delay in the implemen.ti9n of the assurances. As would be seen 
from the above statement, !tome of the assurances are pending imple-
mentation for over two years and a large number of rthem have 
remained unfulfilled for over a year as against the prescribed period 
of three months. The Assurances pending implementation include 
matters of immense pliblic importance like Mortgage Insurance 
Scheme fqr ~ousing, restructuring, of the Centl'l81 Secretariat Services 
and Group Insurance Scheme for Landless labourers. In the case 
of aSSurance relating to Mortgage Insurance Scheme, inspite of the 
fset that a draft scheme had been prepared by a special Committee 
consisting of the representatives of GIC. HDFC and the Ministry of 
Urhan Development, the Ministry ~as not been able to finalise the 
draft bill in. this regard, eVf"D after the lapSe of two years since the 
assurance was ~ven in the Bouse. Similarly. the questions . of 
rt'stru.cturing of, Central Secretariat Service8 and introduction of 
Group Insurance Scheme for Landless Labourers in all the States 
a,re stUl })'ending although more than one year has passed since the 
assurances were given in Lok Sabha. The Committee cannot help 
concluding that the implementation of the assurances has not been 
accorded attention it deserves. They hope that the Minisries/Depart-
ments concemedwoUld atleast now make sincere anel consisten'-
efforts ,to implement th~, pen~g assurances at the earliest. 

1.3 The Committe~ alsQ ,deplore the tendency on the part of the 
Ministries/Depariments to wrlnle out of the assurances by ap-
pro.clUng them, With ,tIhe -request for, droppinR of the aSllU1'8Dce~ on' 
frivolous grounds. In many of ~ tMles mentioned in para 1.1 a'bov(' 
the request for dropping the 8SS1U'81lee was made on the /P'ound 
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that the implementation of the assunnee was likely to take a lone. 
time. The Committee woulcl reiterate that in au.c:h cases the proper 
eoUl'lle was to seek extensioQ of tiJne.·eons.idered to be ablOluteb' 
minimum necessary to Implement the &IS1lI'UIee IDatead of resorUn, 
to the *.y eoune of making a request to the Committee for drop-
ping of the assurance. I 

1.4 •. The Committee are constrained to observe that in several 
cases, the Ministries came forward w~th plea (0 &i.cop the aa. .. W'a~ce 
on the ground that their reply merely presented the factual positlOD 
and as suell should not have been treated as an assurance. The Com-
mittee have repeatedly pointed out that it is the exdus:ve prena.tive 
of the Committee to decide whether a reply of the Miaister COJUj.(.l· 

tuted an assurance or not and it ;8 not for the MinA. .. try to. question 
the decision of the Comnu1tee. The J\finistries would, therefore. do 
well to take concerted measures to implement the asC'urances jnstead· 
of trying to sit over the judgement of the Committee. 

1.S. The Committee also take a serioua view of the luity on the 
part of the Ministries in seekina extensions of time for fulftllina uf 
asswra,nces. Out of 17 cases mentioDed in pUBg'rapb 1 above. In aN 
many as 7 c...... ,he period upto whieh extensions were sought for 
fulfilment of assurances has expired but neitbel' the assurances have 
ht'en implemented nor further extensions sought for their implemen-
tation. The Committee emphasise that the penctini a_uranees need 
to be reviewed periodtically at the highest level in the Ministry to 
enlture their expeditious implementation and in cases of delays. exten-
sions of time should be sought well in advanee, wherever necessary. 

1.6. Even in respect of 12 assurances which have been implemen-
ted. the Committee are unhnppy to note that there have been delaYS 
of more than one year in implementin, them and the Ministries 
cuncerned took steps to implement them only when their requellts 
for dropping the assurances were not agreed to by the Committee. 
Considering the fact that the M;n·istries have been able to implement 
tbese assurant'eS, altboup belatedly, clearly shows that the requesta 
of the Ministries fOr dropping t"Me assurances were untenable. The 
Committee stress that In future the' request tor dropping' of an 
IIssurance should be made only in rare cases wbeore tbe Ministry I 
Department concerned are fully convinced; that the 8S!lurance could 
not be implemented under any dreumstance<t anel then!) was no option 
left with them but to approacll the CommIttee for its droppl ..... 



CBAPTU n 
POSITION OF PENDING ASSURANCES PERTAINING TO 

SEVENTH AND EIGHTH LOK SABRA 

2.1 A statement showing the position of assurances pertaining to 
.seventh and Eighth Lok Sabha (upto Twelfth Session pending imple-
mentation by the Government as on 10 May, 1009 is given in 
Appendix-III. 

%.! The Committee would like the Mi,nistries/Departments con-
eel ned: to make a critical aD8lysis of theSe assurances so as to imple-
ment them without further loss of them. 

NEW DI:un; 
6 Jul.y, 1989 
15 Asad.ha, Hit 1 (Sll1ka) 

PROF. N:ARAIN CHAND PARASHAR 
Ch4irrna.n, 

Committu on Government A,8'U'I'4nces. 

4 



APPENDIX I 

Requests tor d7'opping of assurances not accepted and pending 
implementation 

) <I) 
Portuguese laws and decree. in force in Goa, Daman ~nd Diu 

1. On 23 April. 1986 the folloWJDg tlmtaftlld QM8Ua ~No. 764%) 
given notice of by Shri Sbantaram Naik M.P. was addr8aed to the 

Minister of Home Mairs: 
"(a) whether there are a number of Portuguese laWi and dec-

rees in force in the Union Territory of Goa, Daman. and 
Diu; 

(b) if 10, the qe~i1s 3nd tit1~ ~ffOt Ul4 
(c) reasons for not replaclng these by Indian statute. ., far'" 

2. The then Minister of State in the .Miniatry of lIome AftairI 
(Shri Ram Niwas Mirdhlil) gave the fonow~ reply: 

"(-) Vea, $r. 
(b) As per the statement attached 

(c:) 'I'Ae matter relating to the review of Portuguele laws 1D 
force iR the Union Terrlto1lY of Goa., DaQ1a1\ IIIld Diu and 
,xten'i0'll! of correspond,biM lndian ~w. 11 under CODIIden-
tiOI1 of the Committee set qp by the Union Territory 
.A4Jnjn1stn~ion. The recQ~lIlend.tiona of the Committee 
for reteatiop. of the ~x~ti. Portuguese law. qr otherwiae 
are still .:w:~4!d:' 

8. The reply to palla (0) 01 tlw q~n wa, Ueated • an _u-
ranee by the Committee wIlieb. was to. be fu1fU1ed 1J.ithin three 
months of the date of reply t.e. by 22 July, 1988 . 

.. On 2 December, 1987. iDe Ministry cd H.oIne AJrain appro-
aabed·· the OommHtfJe t~ the J4lnjstry ot ParUamentary Mairs 
vide. their U.O. Note No. V 1HA.(I3) USQ 74.f2..LS/81 for the ~ 
ping of the 811U1'8DC8 OIl the Il'OUDda indicated below: 

''The Goa region of the erstwhile Union Territory of ("..oa, 
Daman. and Diu wag conferred Statehood and they are 
tully independent tQ ~ their OW'Q v.iar ill the ...... 

!5 
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relating to the applicability of laws in that territory. The 
mattel' !8 a~ p:t:;',oent pending before the Committee of 
Legislative Assembly of Goa." 

5. The Committee considered the request of the Ministry of 
Hume Affairs for the dropping of these assurance at their sitting held 
on 28 December, 1988. 

They noted that Daman and Diu were still a Union Territory. They 
therefore, did not agree to drop the assurance. The extension of 
time upto 23 January 19S5O was, however, granted for fulfilling the 
assurance. 

6. The decblion of the Committee was accordingly conveyed to 
the Ministry. Subsequently. the Ministry sought extension of time 
upto 23 July, 1989 for fulfilling the assurance on the grounds indica-
ted -below: 

"The Central Government has, to go by the suggestions by 
the State Goverrunent of Goa in the matter of retention 
or repeal of Portuguese laws in the Union territory of 
Daman and Diu, The erf.twh:le Union territory of Goa, 
Daman and Diu was having uniformity in the matter 
of application of laws including the Portuguese laws. 
The information with regard to the various laws still in 
force in Daman and Diu. including the authentic English 
version of such laws. has been called: for f1"om the State 
Government of Goa' and a final decision with regard to 
their retention or otherwise will be taken in due course 
of time in accordance with the recommendations of the 
Committee set up by the State Government to review 
such laws. 

In vh!w of the pe<!uliar circumstances stated above and having 
re/!ard to the fact that the UT Administration of Daman 
& Diu. beinJ.': small in siz6.: does not have a Law Officer 
of it~ OWTI, it will be'dl'flkult to take quick decision in 
the matter."·,,· ,'0 

" '.,. The aSS\lrance is yet to be fulfilled. 
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(Ji) 

Propo.al. to introduce new common .UClbul fOJ' MecUcal ed.ucc&tioA 

8. On 6 November, 1986, the follA>wing Unatan'ed. Qu8ltion 
(No. !>2O) given notice of by Shri Vijay Kumar Miahra. M.P., waa 

,a ddressed to the Minister. of Health and Family Welfare: 

"(a) whether the Central Council of Health and Famtly 
Welfare has re:.ommended restructuriAg of medical 
education; 

(b) if so, what are the suggestions of the Central Council 
of Health and Family Welfare in this regard; 

(c) whether Government have considered theae suggestions; 
and 

(d) whether Govemment propose to introduce new scheme 
and new common ayllabus for medical tMlucatlon in the 
country?" 

9. The Minister of State in the Department of Health in the 
Ministry of Health and Family Welfare (Kumar! &roj Khaparde) 
gave the following reply:-

"(a) to (d): the 12th Joint Conference of Central Council 
of Health and Central Family Welfare CoWlcil in its 
meeting held on September 22--24, 1986 hal, inter-a.l.i4, 
recommended that:-

(1) the Medical Councll of India may be requested to 
review the curr1~ulum and syllabus of under-graduate 
and post-gtaduate courses with a view to incorporating 
the essential elements of Primary Health Care; 

(ii) the Central and State Governments may establish 
Universities of Health Sciences ift order to bring abOut 
coordination between various educational and tratning 
institutions of the modern and varioUi Indian Systems 
of Medicine, Dentistry, Nursing, Pharmacy, etc. and 
promote research; . 

(iii) the Central and State Governments should evolve 
uniform proceaures for admission to medJcal colleges 
keeping in view the recomTru!1'1dationo: of the Medical 
Education Bev!ew Coinmtttee and the recent dedIIon. 
of the Supreme Court. 
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The above recommendations would be processed in consul-
tation with the Medie'aI Council of India, State Govern-
ments and other concerned authorities." 

lQ. Reply to the qUeltcm. was treated as an assurance by the 
Committee which wu to be fulfilled within three months of the 
date of reply i.e. by 6 FebrtW'y, 1987. 

11. On 16 &!ptember, 1987. the Ministry of Health and Family 
Welfare approached the Committee on Government Assurances 
through the Ministry of Parliamentary Affairs vide their U.O. 
Note No. VII/HFW (14) USQ. 520 to drop the assurance on the 
grounds indicated below:-

"It may be pOlDted o~t that tHe recommendatiQIlS of me 12th 
Jt. Conlerence ot Ule Ulntra! Counbl of Hea1tn and the 
Central Family Welfare Council beid £rem 2:Lnd to 24th 
September, 1986 regarding Medical & Health Education 
were forwarded to the State Goverrunents/Union Terri-
tories 011. the 10th December, 1986 requesting them to 
take action on the recommendations. The Medical 
Council of India was also requested on the 9th February, 
1987 to send their comments on the recommendations. 
While the Medical Council have given comments vide 
their letter of the 23rd June, 198'7, the State Govts. have 
not yet replied and they have ~en reminded on the 23rd 
June, 1987. The question (USQ. No. 520 answered on 
6-11-86) related to the recommendations made by the 
Central Council of Health regarding restructuring of 
medical education and introduction of common syllabus 
for medical education in the country. The Medical Coun-
cil of India has stated that as a matter of policy the 
Cotm.C!il re'rie~ and revises the under-graduate and post-
p1iduate eurriculutt1 petiodlcally keepihg in view the 
cJev~lopments taking place all oW!t the World and also 
the needs of the counti'y. THe phst-gti8uate Committee 
of the Council has already" titttllMd aetltHl" to review and 
revf.se its recommendation:s. The restructuring of medical 
education and review of culTiculum and syllabus of 
under-JO''lduate and POSt-#8duate courses is a lon~ drawn 
process And it will not be pot::!riblo to flx aTlV' tim.- l'mit 
within which such reViews could be given effect to," 
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~ Tbe Committee conaidereci the requeat of the MiDiltry of 
Heelth and Family Welfare for moppbl. the 888W'1UlCe at tb8tr 
Bitting held OIl 20 OctobeJ', lW1. The Committee di4 DOt acree to 
drop the assurance 8IIld desired that the HlU!'IDee be Implemtllted 
expeditiously. 

13. The deciiton of ihe Commit*, W8I e<mveyed to the .Mini8try. 
The Ministry sublequently fOUIht further extenDon of time upto 
15 May, 1989 on the follOwing ground:-

"The Ministry have already taken up the matter at the level 
of Union Health Secretary with the Health Secretaries of" 
all State Governments/'ttrs on the 18th August, 1988, and 
Inspite of the facts that replies were req'Uelted. by 6th 
September. 1989, so far only three State Governments haVe 
replied. The remaining State Governments will be-

" reminded to furnish replies immediately." 

14. The aBSurRD<:e 18 yet to be implemented. 

(Ui) 

Housing Mortgage lnaur/l,f\ce SCMme 

" 15. On 2 March, 1987, the following Unstarred Question (No. 
763) given notice of by C~audhary Ram Parkash, M.P. wu 
ild'd'ressed to the Minister of Urban Development:-

.. <a> whether Union Govermt1eltf propoIe t:ro introduce 
housing loan mortgaft! inauranee scheme wtth a view to 
give boost to housing finance activity in the country; and 

(b) if so. the main features of the proposal 1" 

l.6. The Mlniltet" cfl State tor Urban ~lopment (Shrl Dalblr 
Singh) gave the following ~ly:-

.. fa) Ie (b) Government have reteived a Report C!ObtahtiDg 
a draft ICheme of mortaaae illlUr'8llee prepat"e4 t;y the 
8p8Cial Committee eoDSistb1g of ~t*tlvet ttl the 
General Insurance Corporation of India, Hou.inll !)tift-
Iopment Finance Corporation and the M:lnUtry of Urbu 
Development. 'n$ ~onI made WbQId" require 
detail_ eDdliDation". 

i 7. 'the renlv to the Questi~n ",.,11" treRtf'l'l .. an usurance bv the 
Committee which was to be fulftDed witin three months of tU 
date of reply i.e. b)' 2 June. 1987. 



10 

18. On 6 September, 1988 the .M.in.iatry of Urbaa. Development 
Ilpproachedme Committee through. the Ministry of Parliamentary 

.AifaJ.rs vide their U.O. Note No. VIII/UD (65) USQ. 763...LS/87 to 

.d.rop the assurance on the grounds indicated above: 

"Introdu.ction of a Mortgage Insurance Scheme in the 
country requires promulgation of an enabling Act. Though 
a draft Bill for the purpose had been prepared some.-
time back, it is yet t.o be finalised and some amendments 
thereto are presently under consideration in consultation 
with the Ministry of Finance and the Ministry of Law. 
Finalisation of the draft legislation is, therefore, likely 
to take some more time. Even after the legislation has 
been finalised, the Ministry of Finance will require some 
more time to obtain the approval of the Cabinet and 
dDmplete other formalities. This Ministry will, there-
fore, not be in a position to fulfil the assurance in the 
near future. The Ministry of Finance has also expressed 
the view that sin-ce it is too early to say when the 
scheme/legislation will be enacted, it appears to be of no 
use to obtain extension of time again and again, In the 
circumstances, this Ministry suggests that the Committee 
on Government Assurances, Lok Sabha may kindly be 
moved to delete this assurance from the list of assurance 
in the nam!' of this Ministrv, All efforts will. however, be 
made by this Ministry to finalise the legislation on the 
subject as early as pOS'Sible." 

19. The Committee considered the request of the Ministry of 
Urban Development for rlr.oppin~ of the assurll.nce at their sitting 
held on 5 December, 1988 and decided not to agree to the request 
of the Ministry ~r dropping the assurance. 

20. The decision of the' Committee wag conveyed to the Ministry. 
The Ministry subsequently sought further extension of time upto 
.30 April, 1989 for fulfilling the assurance on the grounds indicated 
below: 

"The propOsal for introduction of Mortgage Insurance Scheme 
is still under consideration; the drlft bilI in this regard 
is un~er prenaration ann it will require some more time 

. before it can ~ introduced in the Parliament." 

21. However, the assurance is y~t to be fulfilled. 
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(Iv) 

Three wheelers Jor handicapped 

22. On 26 August. 1987 the following Unstarred Question (No. 
4881> given notice of by Shrimati Usha Choudhary. M.P. wu 
addl'essed to the Minister of Welfare . 

.. <a> whether Government are aware of di1!lculties experi. 
enced by the physically handicapped persona in getting 
hand driver three wheelers; and 

(b) if so, the yearly production of three wheelers, the price 
and method for making them available to the handi-
caped?" 

The Deputy Minister in the Ministry of Welfare (Shri Giridhar 
Gomango) gave the following reply: 

.. (a> & (b): Three wheelers are manufactured by the Arti· 
ficial Limb Manufacturing Corporation, Kanpur, 11 Public 
Sector Undertaking under the Ministry of Welfare, and a 
number of small scale manufacturing units in different 
parts of the country. Hand d'rlven three wheelers are 
given on the basis of certain criteria which include 
certification that applicant cannot use any other form 
of mobutty aid, the disa'3mty being 10 severe that he can 
only move in three wheeler. The Minlltry hal a acheme 
of aasiltance for distri17l.ltion of aids and appliances upto 
R •. 3000/. in value to the disabled out of which in excep-
tional cuel hand driven three wheelen can be given. 
If the handicapped person has an ineome len than lb. 
1500 he is given the three wheeler tree of colt and It his 
income is between Rs. 1600/- aM 3000/- at SO per cent of 
the cost. The distributIon fs done thruoRh approved 
centres throu~hout the country which include a large 
number of voluntary organisations. 

'nle yearly production of three wheelers produced by ALIMCO 
during the last three years is as follows:-

1985-88 ........ 185 
1986-87 ........ 425 
1987-88 ........ 215 

(from April to July) 
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The present price of three wheelers supplied by ALIMCO ia 
Rs. 2,9001- each F.O.R. destination plus Sales Tax. Any 
individual, voluntary organisation, State or Central Gov-
ernment Departments, institutions, private mdu8tries 
ALIMCO dealers can book orders for three wheelers. The 
demand on ALIMCO for this item is adequately met. 

Jlnformatlion regarding the quantity of production of three 
wheelers by small scale manufacturing units and the price 
being charged by them is not readily available." 

23. The reply to the question was treated as an assurance by the 
CollUllittee which was to be fulfilled within three months of the date 
of reply i.e. by 26 November, 1987. 

24. On 6 October, 1988, the Ministry of Welf.a.re approached the 
Committee through the Ministry of Parliamentary Affairs Vide their 
U.O. Note No. VIU-2IWe1(15,) USQ. 4881-LSI87 for the dropping 
of the assurance on the grounds indicated below: 

liThe small scale manufacturers in the Private Sector are 
spread across the whole country and the number of such 
manufacturers is not known. The prices these manufac-
turers charge of three wheelers vary from place to place 
depending on the local market conditions. The efforts 
to collect such information from the whole country apart 
from taking a very long time, may not be complete and 
as such· will not be commensurate with the results. A 
large number of small-scale sector manufactureTs may not 
respond at all with the result that the information is not 
likely to reflect the correct position. The office of Develop-
ment Commissioner. small Scale Industry has also given 
this Ministry to understand that the addresses of small 
scale manufacturers are not known to their office and 
hence it may not be possible to collect complete informa-
tion regarding the production of trycyc1es in the country." 

2~. The Committee considered the request of the Ministrv of 
Welfare for the dropping of the assurance at their sitting held on 
28 December. 1988 and decided not to accede to the request of the 
Ministry for droppin~ the assurance. . 

26. The decision of the Committee was accordincly eoneyed to 
the Ministry., The Ministrv subsequentlv sought extension upto 30 
June. 1989 on the /It'ounds indicated below: 

"Effo.rts are beinl! made bv this. Mini/;try to collect informa-
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tiOD from varlOUI aourcea iDvolftCl iR the maaufacturtq 
of three wheelers for the handicapped. The reqUillte 
information will be placed on the table of the HoUle U 
lOOn as the same is received by tbis Miaistry." 

27. The assurance is yet to be fulJUl'ed. 

(v) 

Report of Committee on minimum wages for ogricuUural Zclbour 

28. On 30 November, 1967, the following Unatarred QueItiGD 
(No. 3372) given notice of by Shri P. Kannan. M.P. w .. ~ 
to the Minister of Labour: 

"(a) whether the Committee set up under the Cbalrman,bip 
of Shrt Jinabhai Darjee for determining. the minImum 
wages of rural labour has submitted any interim report; 

(b) if so, whether Government are considering any enact-
ment of fixing a minimum wage for agrieultural labour: 
and 

(c) if so, the details thereof?" 

29. The then Minister of State in the Ministry of Labour (Sbrl 
'P.-A. Sangma) gave the follOWing reply:-

.. (a) The National Commission on Rural Labour hu bMD 
set up under the Chairmanship of Shri .finabhai Darjl to, 

. .i.nter.-alia. study and report on batlaD of a lPlnfmum 
wage for rural labour as also the enforcement meeban'an 

. -The Commission hillf not yet submitted any report; 

(b) & (e) Do not arise." 

30. The above reply to part (a) of the question was treated .. 
an assurance bv the Committee which was to be fulftlled wltbiD 
three months of the date of reply i." by 29 February. 1988. 

31. On 23 June. 1988. the Ministry of Labour approached the 
Committee through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. IXIL(19)USQ. 337.LSI87 for the dropping of the 
assurance on the grounds indicated below: 

"In case the statement 'The Commfsslon has· not yet .ab-
mitted any report' has been co""ldered 8S an AIlJUrance. 
it may be ~tated that it is not known as to wben the Com-
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mission would submit its Report(s) and it is still more 
than two yea.rs before the term of the Commission Will 
expire. It will, therefore, be clear that even if the reply 
is considered to be an Assurance, it will serve no purpose 
by keeping it pending for a long time, which may exceed. 
even two years." 

32. The Committee considered the request of the Ministry of 
Labour for the dropping of the assurance at their sitting held on 
5 December, 1989 and decided not to accede to the request of the 
Ministry for dropping the assurance. However, the request for ex-
tension of time upto 31 Maroh, 1989 was granted to fulfil it, as 
desired by the Ministry. 

33. The decision of the Committee was conveyed to the Ministry. 
The assurance is yet to be fulfilled. 

(vi) 
Abid Hussain Committee Report .on Capital Market 

34. On 11 March, 1988 the following Unstarred Question (No. 
2569) given notice of by Shri H. B. Patil, M.P. was addressed to the 
·Minister of Finance:-

"(a) whether the Abid Hussain Committee on Development 
Capital Market has submitted its interim report to Gov-
ernment; and 

(b) if so, the details thereof regarding its recommendations?" 

35. The Minister of State in the Ministry of Finance (Shri 
Eduardo Fileiro) stated follOwing reply:-

"(a) Yes Sir. 

(b) Details regarding the recommendations cannot be dis-
closed until a decision is taken by Gove.rnment on the 
final Report which is yet to be submitted by the Com-
mittee." 

36. The reply to part (b) of the question was treated as an assur-
IIlnce by the Committee which was to be fulfilled within three 
months of the date of reply i.e. by 11 June, 1988. 

37. On 19 May. 1988, the Ministry of Finan.oce approached ~e 
Committee through the Ministry of Parliamentar.y Affairs vide their 
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U.O. Note No. X/F in (12) USQ 2569.LS/88 for the dropping of the 
aasurance on the grounds indicated below:-

"The reply given to the above mentioned question does not 
contain any Assurance but only (I I'tIItement of fqtr. 
Hence it is requested that the reply may 1I.0t be comi· 
dered as an Assu.rance." 

38. The Committee considered the request of the Ministry of 
Finance for the dropping of the Assurance at their sitting held 011 
5 December, 1988 and decided not to accede to the request of the 
Ministry for dropping the assurance. However, the extension of 
time upto 31 December, 1988 was granted as desired by the Miniatry. 

39. The decision of the Committee wal conveyed to the M.irliAry. 
Thereafter, the Ministry sought extension of time upto 30 JUDe 
1989 for fulfilment the assurance on the ground indicated below:-

"The Committee on capital market has not yet submitted 
its final report to the Government." 

40. The Assurance il yet to be fulfilled. 

(vii) 

Toto Committee 7'ecommenda.tiona 

41. On 7 April. 1988, the following Unstarred Que.tion No. (~) 
given notice of by SIShri Dharam Pal Singh Malik, Sita Ram J. 
Gavali, Manikrao Hodlya Gavit. P.rakash Chandra, Subhash Yadav 
and Prof. K. V. Thomas M.Ps was addresied to the MlniJter of , 
Civil Aviation: J 

"(a) whether Government have considered the Tata Com-
mittee's recommendations to privatile Air India and 
Indian Airlines to improve their operational efIlcienq 
and international competitiveness and propose to recon-
sider the entire transport policy of the country; and 

(b) if 80. the decision taken in this regard?" 

42. The then Minister of Health and Family Welfare and Civil 
Aviation (Shrj Moti Lal Vora) gave the following reply: 

II (a) and (b): To develop a well Integrated longterm pers-
pective plan for the transport sector, the Planning Com-
mission has set up a Steerinx Committee, for Tranaporl 
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Planning.. For providing inputs to the Steering Com-
mittee, a Planning Group on Civil Aviation headed· by 
Shri J. R. D. Tata was also set up. The findings and re-
commendations of this Group, including those relating to 
equity participation by staff and others are under consi-
deration of the Steering Cornmjttee for Transport Plan-
ing. 

The report of the Steering COmmittee for 'l'ransport Plan-
ning has not been received by the Government." 

43. The reply to the question was treated as an assurance by the 
Committee which was to be fulfilled. within three months of the 
date of reply i.e. by 7 July, 1988. 

44. On 31- October, 1988, the Ministry of Civil Aviation approach-
ed the Committee through the Ministry of Parliamentary Affairs 
"ide their U.O. Note No. X/CA(12) USQ. 604S-LS/88 for the 
dropping of the assurance on the grounds indicated below: 

"The report of the Planning Group on Civil Aviation headed 
by Shri J. R. D. Tata would be an input for the Steering 
Committee of the Planning Commission for formulation 
a long term plan on Transport sector, Government would 
not take any formal view or decisionS! on the recommen-
dations of the Tata Group on Civil Aviation. It may 
not, therefore, be possible for this Ministry to fulfil 
the assurance in the foreseeable future." 

45. The Committee considered the request of the Ministry of 
Civil Aviation for the dropping of the assurance at their sitting held 
on 16 January, 1989 and decided not to accede to the request of the 
Ministry for dropping the assurance. 

46. The decision of the Committee was accordingly conveyed to 
the Ministry. Subsequently, the Ministry sought extensipn of time 
upto 6 April, 1989 for fulfilling the assurance on the grounds indi-
cated below: 

"The report of the Planning Group on Civil Aviation headed 
by 8hri J. R. D. Tata would be an input for the Steering 
Committee of the Planning Commission for formulating 
a long term plan on Transport sector. The finalisatiOtl 
of long term plan for Transport sector (including Civil 
Aviation sector) would be a time consuming process." 

However, the assurance is yet to be fulftlled. 



17 

(viii) 

Ma~ left bank IChcme of Weat Bengal 

47. On 8 April, 1988 the following Unstarred Question (No. d282) 
given notice of by Shri Purna Chandra Malik, M.P. was addreaed 
to the Ministe.r of Water Resources:-

"(a> whether the Mahananda left bank scheme of West 
Bengal is still pending with Union Government; 

(b) If so, the detalls thereof; 
(c) the reasons therefor; and 
(d) the time by which it is likely to be cleared?" 

48. The Minister of State in the Minatry of Water ReIO\ll'Oll 
(Sbrimati Krishna Sahi) gave the follOWing reply: 

Ie <a> No, Sir. 

(b) to (d). The scheme for construction of embankment on 
the left bank of river Mahananda (BarlOl Branch) COlt-
ing Rs. 495 lakhs was examined in the Ganga Flood Con-
trol Commission and comments communicated to the 
State Government in January. 1977. Modiftec:l NPQrt 
prepared In the 11ght of theSe comments is attll aWllted 
from the State Government." 

49. The reply to the question was treated QI an auuranee by 
the Committee which was to be fulfilled within three monthJ of 
the date of reply i.e. by 8 July, 1988. 

50. On 12 September. 1988. the Ministry of Water ReIoUl'Cel 
ap'proaehed the Committee thtough the Ministry of PuUamentary 
Affatrs 1'ide their U.O. Note No. XfWR(8) USQ 8282-LS/88 for 
the dropping of the assurance on the groundl indicated below: 

"In the reply furnished to the Parliament QuestIon the words 
"'nle scheme for CODItrUetton of embankment on the left 
bank of river Mahananda (Barao! Brancb) eOIting Ra. 415 
lakhs waR examined In the Ganga Flood Control C0m-
mission and Commento; co-nm'mi('ated to the State Gov~ 
ernme.Jlt tn January, 1977. Modlfted report prepa~ in the 
light of these eomments is still awaited from the Sta~ 
Government" are not ulM in the tenae at fnUftUIttn, at 
a later' date. the likely date by whleh time the PfOJeet 
will be cleared. 
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The drill involved in clearing the project is that the acheme 
after receipt from the State Govemment has to be exa-
mined by Ganga Flood Control Commission. Any sub-
sequent clarifications have to be furnished by State Gov-
ernment before it is cleared by the AdviSOry Committee 
of the Minist.ry of Water Resources. Ultimately, the 
Planning Commission has to approve the scheme. 

The time taken for clearance of a scheme depends mainly 
upon the initiative of the concerned State Government as 
also time taken by various Central Government 
Agencies." 

S1. The Committee considered the request of the Ministry of 
Water Resources fo.r the dropping of the assurance at their sitting 
held on 28 December, 1988 and decided not to accede to the request 
of the Ministry for dropping the assurance. Taking a serious view 
of the fact that the Ministry had not sought any extension of time 
for fulfilling the assurance, the Committee decided that the Ministry 
should seek extension of time considered to be minimum necessary 
to fulfil the assurance. 

1>2. The decision of the Committee was accordingly conveyed to 
the Ministry. The Ministry, later, sought extension of time upto 
8 July, 1989 for fulfilling the assurance. 

53. The assurance is yet to be fulfilled. 

(ix) 

Sunderbon delta project 

M. On 8 April, 1988 the following Unstarred Question (No. 6285) 
liven notice of by Shri Mati Lal Hansda, M.P. was addressed to 
the Minister of Water Resources:-

"(a) whether the Sunderbans Delta Project in West Bengal 
is 'Still pending for clearance by Union Government; 

(b) if so, the reasons therefor; and 

(c) the time by which it will be cleared?", 

55. The then Minister of State in the Ministry of Water Resources 
(Shrimati Krishna Sahi) gave the following reply: 

II (8) No, Sir. 
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(b) & (c): The original Scheme costing Rs. 47.30 crores wu 
received in the Ganga Flood Contr'Ol Commission tor 
examination in October, 1978. The Ganga Flood Control 
Commission have asked the Government of West Bengal 
to get a model study done for a dependable quantifica-
tion of the likely siltation in the post-project condition. 
This study is awaited." 

56. The reply to parts (b) & (c) of the question was treated u 
an assurance by the Committee and was to be fulfilled within three 
months of the date of reply i.e. by 8 July, 1988. 

57. On 12 August, 1988, the Ministry of Water Resources 
approached the Committee through the Ministry of Parliamentary 
Affairs vide their U.O. Note No. X/WR (7) USQ. 6285-LS/8fJ for the 
dropping of the assurance on the grounds indicated below:-

"In the reply furnished to the Parliament Question the words 
'it was inter-alia stated, "The Ganga Flood Control Com-
mission have asked the Government of West Bengal to get 
a model study done for a dependable quantification of the 
likely siltation in the Post-project conditions. This study 
is awaited", are not used in the sense of intimation at II 
later date, the likely date by which time the project will 
be cleared. 

The drill involved in clearing the project is that the 'Scheme 
after receipt from the State Government has to be examin-
ed by GFCC. Any subsequent clarifications have to be 
furnished by State Government before it is cleared by 
the Advisory Committee of the Ministry of Water Re-
sources. Ultimately, the Planning Commission has to 
approve the scheme. 

The time taken for clearance of a scheme depends mainly 
upon the initiative of the concerned State Govt. as also 
time taken by various Central Govt. Agencies." 

56. The Committee considered the request of the Ministry of 
Water Resources for the dropping of the assurance at their sitting 
held on 5 December, 1988 and decided not to accede to the request 
of the Ministry for dropping the assurance. However. the exten-
sion of time upto 8 January, 1989 was granted to implement the 
assurance. 
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59. The decision of the Conunittee was conveyed to the Ministry. 
·The~eafter. the Ministry sought extension upto 8 July, 1989 for 
fultillm& the assurance on the ground indicated below: 

"The implementation report is under process of submission." 

80. The Il\Isurance is yet to be implemented. 

(x) 

Power generation. in Eighth Plan period 

61. On 12 April" 1988, the following U nstarred Question (No. 6842) 
given notice of by Shrimati Basavarajeswari, M.P" was addressed 
to the Minister of Energy:-

.j (a) whether the progranune of Government to add 38,000 M. w 
of power generation during the Eighth Five Year Plan has 
gone away; 

(b) if so, the main reasons therefor; and 
(c) how far the power schemes progranuned for the Seventh 

Plan period have been implemented?" 

62. The then Minister of State in the Department of Power (Shri. 
mati Sushila Rohatgi) gave the following reply: 

"(a) & (b): The Eighth Plan proposals relating to the Power 
Sector are yet to be finalised. 

(c) As against a target of commissioning 22245 MW during 
the Seventh Plan period, upto 31-3-1988 a capacity of 
about 11829 MW has been commissioned." 

63. The reply to parts (a) &: (b) of the question was treated as an 
aasu,rance by the Committee which was to be fulfilled within three 
months 01 the date of reply i.e. 12 July, 1968. 

64. On 8 July, 1988 the Ministry of Energy approached the Com-
mittee thl"ough the Ministry of Parliamentary Affairs vide their 
U.O. Note No. X/Engy. (35) USQ. 6842-LS/88 for the dropping of the 
assurance on the grounds indicated below: 

"It will take quite sometime for the Planning Commission to 
finalise the Eighth Plan proposals which is to cover the 
period 1990-91 to 1994-95." 

65. The Committee corraidered the reqll(>~t of the Ministry of 
Energy for the dropping of the aSS'llrance at their sitting· held on 
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5 December, 1988 and decided not to accede to the request of the 
Ministry for dropping the assurance. Ministry should furnish a note 
by 31-1~-1988 giving the latest position. 

66. The decision of the Committee was accordingly conveyed to 
the Ministry. 'lhe Ministry, subsequently sought extension of time 
upto 12 January, 1990 fOr fulfilling the assurance on the arounc:la 
indicated below: 

"The Planning Commission have constituted a Working Group 
on Power and seven sub-groups in connection with the 
formUlation of Eighth Plan power sector programme. The 
Working Group is expected to submit its report to the 
Planning Commission by 31st March, 1989. After receipt 
of reports of similar Working GroupslCommittee set up 
by the Planning Commission for formulation of Pro-
gramme in respect of other sectors, the Eighth Plan would 
be finalised by Government. It would take a long time 
to finalise the Eighth Five Year Plan (including power 
programme) ." 

67. The assurance is yet to be implemented. 

(xi) 

Restructuring of Central Secretariat Service, 

66. On 20 April, 1988, the following Unstarred Question (No. 
7571) given notice of by Shri Hussain Dalwai, M.P. wu addressed 
to the Prime Minister . 

.. (a) whether Government have any proposal to restructure 
the Central Secretariat Services or to change its basic 
character / constitution; 

(b) if so, the details thereof; 
(e) whether the decision has been taken in consultation with 

the respective service associations; and 

(d) if not, the reasons therefor?" 

69. The Minister of State in the Ministry of Personnel, Public 
Grievances and Pension (Shri P. ChidambarAm) gave the foUowiDg 
reply:-- ; 

.. (a) The Government is considerirr, restructuring of the 
Central Secretariat Services. 



22 

(b) The Pl'0posals are yet to be finalised. 
(c) and (d). Does not arise." 

70. The reply to parts (a) and (b) of the question was treated 
as an assurance by the Committee which was to be fulfilled within 
three months of the date of reply i.e. by 20 July, 1988. 

71. On 12 August, 1988 the Ministry of Personnel Public Grie-
vances and Pension approached the Committee through the Ministry 
of Parliamentary Affairs vide their U.O. Note No. X/PAPP(8) 
USQ 7571-LS/88 for the dropping of the assurance on the grounds 
indicated below: 

"In this connection it may be stated that no doubt the Gov-
ernment is contemplating to restructure the Central 
Secretariat Service. At present it is only in the embryo 
stage where the proposals are yet to be formulated, leave 
alone processing of the proposals in consultation with the 
concerned Ministries and Cadre Controlling AuthOrities, 
including a dialogue with the staff side under JCM Scheme. 
It is a time consuming process and calls for considerable 
thought and care, speCially when restructuring is con-
templated after more than two decades, further. restruc-
turing the service with a view to bring about both quali-
tative and quantitative improvements in its functioning, 
is a continuous ongoing exercise, not only for this cadre 
but for all other cadres/services as well. and this cannot 
be completed in short spells. Accordingly. in reply to 
the unstarred Parliament Question against Part A it was 
merely stated that "The Government is considering re-
structuring of the Central Secretariat Service." The 
position was further clarified in reply to part B of the 
question stating that "the proposals are yet to be finalised." 

In view of the above it may not be correct to treat it as an 
assUrance. Neither it was intended by the Honourable 
MOS (PP) to give any assurance in reply to this 
Question." 

72. The Committee considered the request of the Ministry of 
Personnel, Public Grievances and Pensions for the dropping of the 
assurance at their sitting held on 28, December, 1988 and decided 
not to accede to the .request of the Ministry for dropping the 
assurance. 

73. The decision of the Committee was conveyed to the Ministry. 
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7.4. Thereafter, the Ministry sought extension of time upto 20 
AprIl, 1989 for fulfilling the assurance on the grounds indicated 
below: 

"The matter is still under the consideration of the Gove.m-
ment." 

75. The assurance is yet to be implemented. 

(xii) 

Kandi area Integrated Flood Control Scheme 

76. On 22 April, 1988, the following Unstarl'ed Question (No. 
8061) given notice of by Shri Syed Masudal Hossain, M.P. was ad-
dressed to the Minister of Water Resources:-

"(a) What is the fate of Kandi Area Integrated Flood Control 
Scheme; and 

(b) When it is likely to be cleared?" 

'T7. The Minister of State in the Ministry of Water Resources 
(Shrimati Krishna Sahi) gave the following Reply:-

.. (a) & (b): The Kandi Area Integrated Flood Control Scheme 
prepared by the Government of West Bengal at an esti-
mated cost of Rs. 51.5 crores was received in the Ganga 
Flood Control Commission in 1979 for appraisal. The 
comments of the Ganga Flood Control Commission were 
communicated to the State Government; their compliance 
is awaited." 

78. The above reply to the question was treated as an auurance 
by the Committee which was to be fulfilled within three months of 
the date of reply i.e. by 22 July, 1988. 

79. On 12 August, 1988. the Ministry of Water Resources approa-
ched the Committee through the Ministry of Parliamentary Affairs 
vide their U.O. Note No. X/WR (9) USQ 8061-LS/88 for the 
dropping of the assurance on the grounds indicated below:-

"In the reply furnished to the Parliament Question the words 
"The Kandi Area Integrated Flood Control Scheme pre-
pared by the Government of West Bengal at an estimated 
cost of Rs. 51.5 crores was received in the Ganga Flood 
Control Commission in 1979 for appraisal. The comments 
of the GFCC were communicated to the State Gove.m-
ment their compliance is awaited". are not used in the 
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aense of intimating at a later date, the iikely date by 
which time the project will be cleared. 

The drill involved in clearing the project is that the ~heme 
after receipt from the State Government has to be exami-

ned by GFCC. Any subsequent clarifications have to be 
furnished by State Government before it is cleared by the 
Advisory Committee of the Ministry of Water Resources. 
Ultimately, the Planning Commission has to approve the 
scheme. 

The time taken for clearance of a scheme depends mainly 
upon the initiative of the concerned State Government as 
also time taken by various Central Government Agencies. 

80. The Committee considered the request of the Ministry of 
Water Resources fo.t' the dropping of the assurance at their sitting 
held on 28 December, 19a8 and decided to accede to the request 
of the Ministry for dropping the assurance. The extension of time 
upto 22 January, 1989 was granted for fulfilling the assurance. 

81. The decision of the Committee was a·cco.rdingly 'Conveyed to 
the Ministry. The Ministry, later, sought extension of time upto 
22 July, 1989 for fulfilling the assurance on the grounds indicated 
below: 

"The implementation report for fulfilment of the assurance 
is under process of submission". 

82. The assurance is yet to be implemented. 

(xiii) 

On-going projects 

83. On 25 April. 1988. the fonowing Unstured Question (No. 
8344) given noti·ce of by Shrl Y. S. Mahajan. M.P. was addressed 
to the Minister of Steel and Mines: 

"( a) the number of on-going projects. when were these laun-
ched, the original completion schedUle and the present 
completion schedule; 
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(b) what was the original COlt of each project and what will 
be the estimated cost when each project is finally comple-
ted; 

(c) what are the precise reasons for delays in the case of 
each project; and 

(d) the effect of these on time and cost over-run?" 

84. The then Minister of State in the Department of Steel (Shri 
Yogendra Makwana) gave the follOwing .reply:-

'(a) to (c). Details of on-going major projects in Steel and 
Mines Sectors are given in the Annexure attached. 

(d) Effect on the time and cost over-run will be known after 
the projects are completed. 

85. The reply to part (d) of the question was treated as an as-
surance by the Committee which was to be fulfilled within three 
months of the date of reply i.~. by 25 July, 1988. 

86. On 22 August, 1988, the Ministry of Steel and ),fines approa-
ched the Committee through the Ministry of Parliamentary Mairs 
vide their U.O. Note No. IXlSM(Zl)USQ.8344-LSlsa for the drop-
ping of the assurance on the grounds indicated below: 

"It may be seen from the Annexure to the reply given by the 
Department of Steel to the above mentioned Lok Sabha 
USQ. That some of the on-going projects are likely to be 
completed only by September. 1992. If the reply given 
at Part (d) is construed as an assurance then the Depart-
ment will have to watt atleast till after September 1992 
to fulfil the assurance. 

In view of the very long time required for the completion of the 
now on-going projects it is requested that part (d) of the 
reply may not be treated as assurance." 

87. The Committee considered the request of the Ministry of 
Steel and Mines for the dropping of the assurance at their sitting 
heJd on 28 December, 1988 and decided not to accede to the request 
of the Ministry. 

88. The decision of the Committee was accordingly conveyed to 
the Ministry. However, the assurance is yet to be fulfilled. The 
Miniatry have also not sought enension beyond 24 January, 1989 
for fulfilling the assurance. 
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(slv) 

Computer managed maintenance system of steel plants 

89. On 2 May, 1988 the following Unstarred Question (No. 9275) 
given notice of by Prof. Ramki-ishna More and Shri H. N. Nanje 
Gowda, M.Ps. was addressed to the Minister of Steel and Mines: 

"(a) whether the Steel Authority of India Limited is imple-
menting, with the assistance of UNDP, a project for inte-
grated computer managed maintenance system in its units 
starting with the Rourkela Steel Plant; 

(b) whether Government propose to provide the same equip-
ments to other steel plants also; and 

(c) if so, the details thereof and the time by whi·ch the wo.rk 
will be started and completed?" 

90. The Minister of Steel and Mines (Shri M. L. Fotedar) gave 
the following reply: 

"(a) Yes, Sir. 

(b) & (c): Unde.r its second phase of the Project, it is propos-
ed to be extended to Bhilai. Bokaro. and Durgapur Steel 
Plants. Details of Phase-II have not yet been finalised." 

91. The reply to parts (b) and (c) of the question was treated as 
an assurance by the Committee which was to be fulfilled within 
three months of the date of reply i.e. by 2 August, 1988. 

92. On 12 September, 1988. the Ministry of Steel and Mines ap-
proached the Committee through the Ministry of Parliamentary M
fairs vide their U.O. Note No. X\SM (24) USQ. 9275-LS\88 for the 
dropping of the assurance on the grounds indicated below: 

"Discussions are currently being held with UNDP and various 
other agencies fO,r extension of Computer Managed Main-
tenance System to BhiIai, Bokaro and Durgapur Steel 
Plants under Phase-II of the Project. Phase-I will be 
completed by the end of 1989 and therefore any decision 
regarding Phase-II would not be taken before 1989. This 
too is subject to approval of Govt. of India and UNOP. 
The.refore. the matter being in a most nebulous and pre-
liminary stage, no time limit can be indicated during 
which positive decision will be taken." 

93. The Committee considered the request of the Ministry of Steel 
and Mines for the dropping of the assurance at their sitting held 
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.on :~ December, 1988 and decided not to accede to th~ 'request' of the 
Ministry for dropping the assurance and decided that the Ministry 
:should seek further extension of tim~ considered necessary to fulftl 
the assurance. 

94. The dedsion of the Committee was conveyed to the Ministry. 
The Ministry subsequently sough.t extension of time upto 2 May, 
1989 for fulfilling the assurance on the ground indicated below: 

The finalisation of information is likely to take some more 
time." 

95. The assurance is yet to be fulfilled. 

(xv) 

Group Insurance Scheme for llandless labourers 

96. 'On 6 May, 1988, the following Unstarred Question (No. 9936) 
given notice of by Shrimati Vyjayanthimala Bali and Shri Amar 
Sinh Rathawa, M.Ps was addressed to the Minister of Finance: 

"(a) the number of landless labourers covered so far under 
the Group Insurance Scheme introduced by Union Gov-
ernment on 15 August, 1987; 

(b) whether the cooperation of the State Governments and 
the Union Territories has lx..en sought for the implemen-
tation of this scheme; and 

(c) if so, with what results, State-wise?" 

97. The Minister of State in the Ministry of Finance (Shri 
Eduardo Faleiro) gave the follOWing reply: 

"(a) About 3 crores landless agricultural labourers are esti-
mated to be covered under the Group Insurance Scheme 
introduced by Union Government with effect from 15th 
August, 1987. 

(b) Yes. Sir. 
(c) The States of Uttar Pradesh, Rajasthan, Jammu and 

Kashmir, Orissa. Bihar, Karnataka, Mac&.f9. Pradesh, 
Tamil N adu, Kerala. Goa and Andhra Pradesh and the 
Union Territories of Delhi and Pondicherry have al.ready 
issued administrative instructions for implementation of 
the sCheme. Follow-up action for isSUe of similar admini-
strative instructions by the remaining StateslUTs has 
'been taken." " 
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.ur:!een:y 7:!Y C=~C)W~rW::~~: 'Iu%~~~ 
months 0'1 the date ot r~ly i.e. by 6 AugUSt, i988: " 

99. on. 31 Octobe~, 1988. the Ministry 01 Finance approached the 
Committee through the Ministry of Parliamentary Affairs vide their 
U.D. Note No. XIFin(102)USQ. 9936-LSI&8 for the dropping of the 
assuranc.e on the grounds indiCated below: 

''The reply to part (c) of the Question was the factual 
position as on the date of the question and may not be 
treated as an assurance. It may be stated that the Sche-
me which came into force w.e.f. 15th Au'gust, 1987 
throughout the country was announced in the Lok Sabha 
on 12-8-1987 and the Finance Minister in his letter dated 
14-8-87 requested all the Chief Ministers fOr assistance 
in the implementation of the scheme in their respective 
States/UTs. Immediately thereafter details of the sch~e 
were also made available to the State';UT Governments 
by Lite insurance Corporation of Indja. Thereafter tlle 
follow-up action being taken by the Central Government 
as well ,as the LifE' Insurance Corporation of India is 
merely a continuing course of action. Since the imple-
mentation of the scheme in the StateslUTs is being con-
tinuously pursued through the LIC, the follow-up action 
on the part of the Central Government may not be treated 
as assurance." 

100. The Committee 'Considered the request of the Ministry of 
Finance for the dropping of the assurance' at th'?ir sitting held on 
16 January, 1989 and decided not to accede to the request of the 
Ministry f('lf dropping the assuranc~. The extension of tIme upto 6 
February, 1989 was, however, granted f.o~ fulfilling the assurance, 
as requested by the Ministry, 

101. The decision of the Committee waS accordingly conveyed 
to the Ministry. Later, the Ministry sought extension of time upto 
6 August, 1989 for fulfilling the assurance ('n the grounds indicated 
below: 

''While every effort for implementin,g the Group Iwmrance 
Scheme for Landless Agricultural Labourers allover the 
country in collaboration with l.ife Insurance Corpora-
tlQn of India is being tak~n up. there are still a few 
StatefUT Governments namely, Assam, Maharashtra. 
West ~ngal, Sikkim, Daman & Diu ~ Lakshadweep who 
have not yet ,iasued lleoessary instructions to implement 
the Scheme to tlleir field staft. T'he State Government 



~9 

tffiiqp. T~~~ ~~ req~d ,to iuue Go~rnment 
~:{'Ji for ~letnenting tJ1e Sche~ in their respective 
States and DoOIJl.i¥~ s~,ei~c a,uthorUies a.t State/Distriet 
and Village levels who will be responsible for imple-
In,~p;-taijon IPld f.or o~fseeing the aQmiD.;.stration of the 
~~. ~ LlC oftiem ~e in CODStant tou~h with the 
eo~e4 otJlcers ot the StatelUnlol). Territory Govern-
ments for assistance and co-operation in the working of 
tqeficheme." 

102. The assurance is yet to be implemented. 

(xvi) '. 

103. Target of reserve accretion of ONGC. 

On 10 May, 1988 the following Starred Question (No. 1(36) 
given notice of by Shrimati Kishori Sinha, M.P. was addressed to 
the Minister of Petroleum and Natural Gas:-

"(a) whether the Oil and Natural Gas Commission is well ttl 
the way to acl1ieve the Seventh Plan target of adding 
970 million tonnes of oil reserve accretion; 

(b) if so, the details thereof; 

(c) the quantity of oil and gas added by the Oil and Natural 
Gas Commission during 1987-88 towards its target of res-
erve acc.retion; 

(i) whether larger aecretion would enable crude productien 
to be raised substantially; and 

(e) if so, the details thereof?" 

104:. The Minister of State in the Ministry of Petroleum and 
Natural Gas (Shri Braham Dutt) gave the following reply: 

"(a) and (b): ONGC have added geological reserves of about 
820 million tonnes of oil and oil equivalent of gas during 
the first three year~ of the Seventh Plan as against a 
target of 970 million tonnes; 

(c) the addition of geologial reserves by ONGC during 1987 
has been provisionally estimated as about 300 millitn 
tonnes of oil and 112 million tonnes of oU equivalent of 
gas. 

(d) Accretion of recoverable reserves of crude oU would en-
able increases in the crude production. 
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(e) the exact details of crude production during the Eighth 
Plan period would be available only after the finalisation 
of the Eighth Five Year Plan." 

105. The reply to part (e) of the question was treated as an as-
surance by the Committee which was to be fulfilled within three 
months of the date of reply i.e. by 10 August. 1988. 

106. On 3 October, 1988, the Ministry of Petroleum and Natural 
Gas approached the Committee through. the Ministry of Parliamen-
tary Affairs vide their U.O. Note No. XIPNG(15) SQ. 1036-LS188 
for the dropping of the assurance on the grounds indicated below: 

"The assurance related to the 8th Five Year Plan. It is not 
possible in the near future, to fulfil this assurance since 
the correct reply can be given only when the 8th Plan 
is finalised sometimes in 1989 or 1990." 

107. The Committee considered the request of the Ministry of 
Petroleum and Natural Gas for the droppin'g of the assurance at 
their sitting held on 16 January, 1989 and decided not to accede to 
the request of the Ministry for dropping the assurance. The Com-
mittee also decided that the Ministry should seek further extension 
of time considered to be minimum necessary for fulfilling the 
assurance. 

lOS. The decision of the Committee was accordingly conveyed to 
the Ministry. Subsequently. the Ministry sought extension of time 
upto 3] December, 1989 on the grounds indicated below: 

"The assurance in this case can be fulfilled only when the 
8th Five Year Plan is finalised and the finalisation of 
the 8th Plan is likely to take about an year." 

109. The assurance is y<:!t to be implemented. 

(xvii) 

Modernisation of Durga.pur Steel Pla.nt 

110. On 28 July. 1988 the following Starred Question (No. 39) 
given notice of by Shri H. N. Nanje Gowda. M.P. was addressed 
to the Minister of Steel and Mines: 

"(a) whether there hao; been increase in the cost of moderni-
sation programme of Durgapur Steel Plant; 

(b) if so. the details thereof; , 
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(c) whether the tenders on global basis have been floated for 
implemf'l'ltation of the project; and 

(d) if so, when the total value of such tenders and the last 
dates fixed for the submission of tenders?" 

111. The Minister of Steel and Mines (Shri M. L. Fotedar) gave 
the following reply: 

(a) & (b): "The sanctioned estimates for the modernisation 
of Durgapur Steel Plant are Rs. 1357 crores based on 
IIIrd Quarter 1986 prices. The final estimates based on 
present prices will be known only after the tenders have 
been evaluateti. 

(c) and (d): Yel>, Sir. For six packages of work, tenders have 
been floated on global basis. Tenders in respect of five 
packages were asked on July 9, 1988 to submit their final 
bids by 25th July, 1988. For the sixth package, no com-
plete offers have been received. The total value of these 
packages will be known only after the finalisation of 
tenders." 

112. The reply to the question was treated as an assurance by 
the Committee which was to be fulfilled within three months of 
the date of reply i.e. by 28 October, 1988. 

113. On 17 November, 1988. the Ministry of Steel and Mines ap-
proached the Committee through the Ministry of Parliamentary 
Affairs vide their U.O. Note No. XIjSM (I) SQ. 39-LS/88' for the drop-
ping of the assurance on the grounds indicated below: 

"A reply to the question, based on the available infonna-
tion was given to the Lok Sabha on 28·7-88. This De-
partment is of the view that the reply was complete in 
itself and no assurance as such was held out. In this 
connection, it may please be appreciated that the eva .. 

luation and finalisation of tenders for the modernisation 
scheme involving hundreds of crores of rUpees will, of 
necessity, take considerable time. The understanding of 
this Department is that Parliament Questions of the 
nature referred to above can at best be answered with 
reference to the jnfonnation available at the relevant 
time and are not to be put off until new or revised facts 
emerge over a period of time." 

114. The Committee considered the request of the Ministry of 
Steel and Mines for the dropping of the assurance at thefr sftting 
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treltl on 16 January. 1989 and decided not to ac~ed.e to tP-e request 
of the Ministry for dropping of the assurance. They observed that 
the reply to the question was rightly treated as an asstirance. Ex-
tension of time upto at March. 1989 was, however. granted for ful-
mling the assurance. 

115. The decision of the Committee was accordingly conveyed 
t1Q ~. ~in~:ry .. La~r, the ~u,ustry sought extension of time upto 
31 March, 1989 for fulfilling the assurance. 

116. The assurance is yet to be fulfilled. 



APPENDIX II 
Request jar dro'P'Ping oj assu.rances-not accepted and assurance. 

subsequ.ently im.ple~ted 

(1) 

Propoaal of Orissa to place a land reftYrm act in Ninth St:~ 

117. On 24~arch, 1986 the following Unstarred Question (No. 
:3170) given iio~e of by Shl'i X. Pr~Cll1ani, M. P'. waS ac:h:lreSsed to 
.tie'Mf:hlSter of AgricUlture. . . 

"(a) whether Government of Orissa submitted a proposal for 
p,lacing ,llegulation 2 of 1956 in the Ninth SchedaJe of the 
conStitution of India with a view to checking aDd re,u-

. latin~ i1I~gal ~lienatio~ of lands of persons belonging to 
Sehedu1ed Trit)es; and , 

(b) if so. the stage at which the matter stands at pr*lent?" 

118. The then Minister of A'pulture (Shrj Buta Singh) gave 
·the following reply: 

I. 
"(a) Yes, Sir. 
(b)~P.O!I~ received trom Orissa Government is under 

scrutiny." 

119. The reply to the questi'on was treated as an Ulurance by 
·the Comn\ittee which was to be fulft1led within three nlOl'1ths of the 
. date· of reply i.e. by 24 Jtlne, 1986. 

120. On 21 October, 1988, the Ministry of Agriculture approach-
.d the Committee throuth the Minlstry of Peru. Ilentary Aftairs 
oide their U.O. Note No. VIAgri (52) USQ. 397~LSI88. dated 21 
'Q~~~~, 1~.for the dropping qf the assurance on the grOWlds tn-
-dfcated. below:-

. , '''hie proposal of Government of Orissa for ,~luaion of the 
Act in the Ninth Schedule of the ConstitutiOn is being 
proc~~d' aIon~fh Slmil'ar propOillts reeei",ed from 
various other States and as it irt~o1WS amendment to 
the Constitu~ ~r. fQ~~ . due procedur~ which 
require detailed examination of the laws in conSUltation 
With' vArioUs MiniBtries, approval of Cabinet. d~ of 
the Amendment Bill. introduction in Parliament and Itl 

!3 
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final enactment, and all these steps take considerable time. 
Further, it would not be expedient to process the Orissa. 
Law only in isolation as it would mean that similar 
procedures would have to be followed for every State-
law." , 

121. The Ministry of Agricultttre sought extension of time upto 24 
December, 1988 for fulfilling the assurance. 

12.2., The Committee considered the request of the Ministry of 
Agric'llture for dropping of the assurance at thei,r sitting held on 
16 J,muary, 1989 but did not accede to it and desired that the 
Ministry should seek further ~"'tension of time' considered necessary 
to fulfil the assurance. 

123. 'The decision of the Committee was accordingly conveyed to 
the Ministry. i . ' 

124:''I,The Ministry, however, implemented the assurance only on 
28 February, 1989, by laying on the Table of the House Statement 
No. XXI (Item No.1). 

(ii) 

Bauxite mines in Krishnadeopeta in A.P. 

125. On 6 April, 1987, the following Unstarred QUE!stion (No. 
5864) given notice by Shti Bhattam Sriramamurthy. M.P., was 
addressed to the Minister of Steel and Mines: 

"'(a) wbethe.r Government have signed a contract with 
USSR in January, 1966 for preparation of feasibility 
report for bauxite mines in Krishnadeopeta in Andhra 
Pradesh; 

~b) whether the report has since been made available and' 
deciSion taken for' appropriate investment on the project; 

" ' ,- t , . ~ 

(c) whether Government had undertaken feasibility study of 
the Alumina Plant in Visakhapatnam district of Andhra 
Pradesh; 

I ' 
(d) the estimated capltal cost at 1980 price level for 6 lac-

, tonne plantjand 

.(e) the stage ,at which the matter stands?" 

126.'rhe Minister of state in the Department of Mines (Shrimati 
Ram ,DWarf Sinha) 'gave the following reply:-

U (a) National Aluminium Company Limited signed a contract 
with Tsvetroetpromexport of USSR. 
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(b) No Sir. , . 
. (c) and (d).: In 1980. the Soviets prepared a feasibility repolt 

The estimated capital cost for a six lac tonne per annum 
alumina-plant was Rs. 426 crores at first quarter of 1980' 
price level. : 

(e) At present the Government is examining the export 
!,riented Bauxite project." , 

127. Reply to part (e) of the question was treated as an assurance 
by the Committee which was to be fulfilled within three months of 
the date of reply i.e. by 6 July. 1987. 

128. On 29 September, 1987 the Ministry of Steel and Mines 
approached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vide their U.o. Note No. VIII/ 
SM (25) USQ. 5864-LS/87 to drop the assurance on the grounds 
indicated below:- I 

"The Andhra Bauxite Project has been featuring in the Indo-
Soviet Joint CommiSSion as well as various meetings of 
the Working Group on Non-Ferrous Metallurgy of the 
above Joint Commission from 1982 onwards. In accordan.Ce 
with the protocol of the IXth Session of the Int(!r-
Governmental Soviet-I~dian Commission, on Economic. 
Scientific and Technical Cooperation pertaining to non-
Ferrous ·metallurgy, an agreement was signed between 
M/s. Tsvetmetpromexport-USSR and the National Alumi-
nium Company Limited (NALCO) on 24th January, 1986 
for preparation cif a feasibility report for establishing a 
2.3 MTPY Export-o.riente'd Bauxite Mine in Andhra 
Pradesh. The feasibility report has been received in 
February, 1987. ' 

Before the Feasibility Report is taken up for appraisal for 
investment decision, discussion/negotiations will have 
to be held between Indian and the Soviet sides on various 
aspects. Onlv after these matters are sorted out to the 
satisfaction O'f both sides. the feasibility report can be 
appraised by various agencies before it can be posed for 
investment decision by Govemment. This likely to tak,e 
quite sometime. in the case of such proposals, it will be 
difficult to indicate a definite time schedule." 

129 .. The Committee considered the request of the Ministry of 
Steel and Mines for dropping the assurance at their sitting held on 
20 October, 1987' and decided not to aceede to the request of the 
MiDistry. I 
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130. The Ministry implemented the assurance only on 5 Sep-
tember, 1988 by laying on the Table of the House Statement No. 

-X![ (Item No. to). 

(m) 
Intensive Monitoring system for 20 Pomt Programme 

131. On 6 August, 1987 the follOwing Starred Question (No. 144) 
given notice of by Shri N. Tombi Singh, M. P. was addreSsed to 
the Minister of Programme Implementation: 

"(a) whether Union Government propose to have a more 
intensive monitoring system. at the State and lower levels 
to ensure that targets under 20 Point Projranunll i.M 

fully aehieved; .-' 

(b) whether a system of physical inspection would also be 
evolved; and 

(c) if so, the details thereof?" 

. _ la2.T~e Mi~t!ter qf St~te in ~e¥inistry of Prog~~mme 1m-
liU"lmentatiori ($llri S\1kh Rain) gave .ih.e folloWing replY:-· 

II (a) Yes, Sir. 

(b) It .has been s\la~t:ed to the copoerned Gen~ Ministries 
to introduce the scheme at Concurr~nt Ev~tion ot the 
implementation of varioUs items un.defthe 2O,Point Pro-
gtamme. The Department of Rural Dev~o~nt have 
alreadY int.roc:tc:ieed this scheme in 1'898Ct of Jntegrated 
Rural Development Programme and. Rural Water Sup-
ply. . .t.; 

(c) A~tQ~ ~u~ tor ~om~rlng. ~. ~~Poirit Pro-
gra:mDl«~from ViUage/b1oc~ tot!l~ .~~~ .~#el has been 
pre~ed f~gui~ceof state Governme~ts and Union 
Territory Mmlniatration." 

_, .133. ~ng .the cou~~ ?f ,supplernent~es on the questton, 
~ap uarnta Banerje: c0m.pl~ln~(f th~t ~e, ~t~tt: cr,0\iemment of 
West Bengal was misJ.l.smg.ld~~¥~tfng crores of ni~ out of funds 
given by the centre for implelrlentat1on6f the 2O'-:P"dfnf Programme 
atnd pOiil~d out tbat it had happened in Alipore .Nazirkb,ana and 
other'treasuries in West Bengal. She ,wanted to .know the ~ 
Q()Vemrilent ~l'oposed to take to probe the matter and whe~~e 
high power committee would be set up to enquire into the met..,. 
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134. In reply to the above supplementary, the Minister of State 

in the Ministry of Programme Implementation (8hri 8ukh Ram) 
""jtated as follows: 

"1 diel not receive any complaint from the official sources 
regarding misuse of funds by the West Bengal Govern-
ment. But si.nce the Honourable Member has made a 
complafnt about the misuse of funds in West Bengal I 
will definitely look into the matter. If neeessary a High 
Power Committee will be set up because the centre contri-
butes 37 per cent of the resources for this programme." 

135. The above reply to supplementary on the question was 
treated as an assUrance by the. Committee which was to be fu.lftiled 
within thr~ months of the date of reply i.e. by 6 November, 1987. 

~~6. On ~lOctober, 1988. the Ministry of Programme Implemen-
tation approached the Committee through the Ministry of Parlia-
mentary Affairs Vide their O..M. No. vm-Z/PI (3) -SQ. 144-LS/~ 
dated 31 October, 1988 for the dropping of the assurance on the 
:1P:~unds indicated below: 

"The Minister of State for Programme Implementation had 
requested Kumari ~amta Banerjee, M.P.. to give com-
P,lete details regarding misuseldefalcation of funds giv~ 
f~r implementation of ~~e 2O-Point Programme ~ 
~er inll~pes.in Alipur Nazirkhana an~ othertrea&q,l'ies. 
These details were considered necessary to pursue the 
matter with the authorities concerned. Despite repeated 
requests, . the ~sit& informatiOn has not be4!D' forth-
cotiiini. Presumably, the HOlunitable Member is no Ion .. 
ger interested'in pUrswng the matter f~er. The 

Committee on Government Assurances may. tlierefore, be 
approachec! for deleting the above' mentioned assurance. 
[n any case, it will not be possible tOr' this Ministry to 
f~l ,the ... ur~ unlejJS the Honourable Member fur-
nishes ,the full Wormatipn." 

137. The Committee considered the req\le!it of the Ministry at 
iheir iitthig held on HJ January, 1919 and clecided not to aceede to 
the requeSt' of the Mln.istty for dropping Of the assurance. The 
debliloh of the CoDunlttee was accordingly conveyed to tHe Ministry. 

tag. Ttte lkhrlstrv liowever. fn\plemt?int~d the aSSw-anee only OD 

g !.hy, 1989' by laybl~' o~ the T!bl~/ oi.th~','P.'ni'~(' ~t.t~~"!t 'N',. rn 
(Item No. 11). . 
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(tv) 

Fresh initiative to solve Punjab problem. 

139. On 28 August, 1987, the following Unstarred Question 
(No. 5391) given notice of by Shrimati N. P. Jhansi Lakshmi, 
Dr. (Mrs.) T. Kalpana Devi and Shri Balram Singh Yadav, M.Ps. 
was addressed to the Minister of Home Affairs:-

"(a) whether Government have any proposal to take a fresh 
initiative .. to solve the Punjab problem; and 

(b) if so, the details thereof?" 

140. The Minister of State in the Ministry of Home Affairs (Shri 
P. Chidambaram) gave the following reply:-

"(a) and (b): The Government has made sincere efforts to 
implement the Punjab Accord and further efforts in thls 
direction are continuing." 

141. The reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months or-the 
date of reply i.e. by 28 November, 1987. 

142. On 24 June, 1988, the Ministry of Home Affairs approacned 
the Committee through the Ministry of Parliamentary Affairs vide 
their U.O. Note No. VIn-21HA(40),uSQ.5391-LS/87, dated 24 June, 
1988 for the dropping of the assurance on the grounds indicated 
below:- 1 

"The answer to the above mentioned question was not intend-
ed to be an Assurance to be fulfilled at a later date. The 
reply was only a factual one and it will be observed that 
it did not constitute any assurance as no time limit/period 
can be fixed. for obvious reasons, for solving the Punjab 
problem." 

143. The Committee at their sitting held on 11 October, 1988 con-
sidered the above request of the· Ministry of Home Affairs and took 
the following dec~ion:- I 

"The Comrirlttee deSired that the Mirustry be asked to furnish 
a note indicating the steps taken todate by Government 
including the recent initiative taken by the Prime Mini.tel', 
to solve the Punjab problem. It was decided to postpone 
the consideration .of the request for the dropping of the 
Ilssurance till then." 



39 

144. The above decision of the Committee was conveyed to the 
Ministry on 25 October. 1988. I 

The Ministry later furnished a detailed note indicating the steps 
taken by Government to solve the Punjab problem. 

145. The Committee took note of the steps taken by Government 
to solve Punjab problem and considered the request of the Ministry 
of Home Affairs for the dropping of the assura;nce at their sitting 
held on 16 January, 1989 and decided not to accede to the request of 
the Ministry for dropping of the assuran.ce. The Committee also de-
cided that the Ministry should seek fu.rther extension of time consi-
dered to be necessary for fulfilling the assurance. 

146. The decision of the Committee was -accordingly conveyed to 
the Ministry. Thereafter, the Ministry sought an extension of time 
upto 28 March, 1969 for fulfilling the assurance. 

147. The Ministry, however, implemented the assurance only on 
! May. 1989 by laying on the Table of the House Statement No. XII 
(Item No.8). 

!(v) 
Declaration of Port Blair as free port 

148. On 13 November, 1987 the following Unstarred Question 
(No. 1034) given notice of by Shri Murlidhar Mane, M.P. was addres-
sed to the Minister of Commerce: 

"(a) whether Government propose to declare Port Blair as 
a free port; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor?" 
149. The Minister of State in the Ministry of Commerce (Shri 

Priya Ranjan Das Munshi) gave the following reply: 
"(a) to (c). Some suggestions have been received for the 

development of a free port in the AndAUan and Nicobar 
Islands. No decision has been taken on the proposal 
which requires to be evaluated in depth having regard 
to various issues." 

150. The reply to the question was treated as an assurance by the 
Committee which was fulfllled within three months of the date of 
reply i.e. by 12 Febtuary. 1988. t 
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151. On ~ Ocober, 198~ the Ministry of Commerce approachecl the-
Committee through the MiIiistry of Parllameniary Mairs 'Vide their 
U.O. Note No. IXICom (20) USQ 1034-LSj87 dated 25 October, 1988 
for the dropping of the assurance on the following grounds:-

"The concept of a free port is totally new which has not pre-
cedent in the country and a detailed feasibility study has 
to be carried out besides ecological impact assessment 
which could rw:l over years. Moreover, while replying to 
this question, the idea of the Minister of State for Com-
merce was only to inform the Hon'ble Members of the 
Parliament of the present pOSition in the matter. 

It may not be poS'Sible and practicable to fulfil the same in the 
near future because of administrative and other implica-
tions which necessitate detailed feasibility study and intel'-
actions with other departments and agencies before the 

Government takes a final decision in the matter." 

152. The Ministry of Commerce sought extension of time upto 
13 February, 1989 for fulfilling the assurance. 

155. The Committee considered the request of the Ministry of 
Conunerce fOr dropping of the assurance at their sitting held on 16 
J8I¥lary, 1~ but did not accede to it and decided that the Ministry 
should seek further extension of time considered necessary for ful-
filling the assurance. 

The decision of the Committee was accordingly conveyed to the 
Ministry. 

The Ministry, however, implemented the assurance only on 2& 
Fabruary, 1989 by laying on the Table of the House Statement No. 
X (Item No.5) 

(vi) 

Soviet Offer in new power projects 

156. Ort 17 November, 1987 the following Unstarted Question 
(No. 1481) given notice of by Shrimati KishoI'i Sinha, M.P. was 
addressed to the Minister of Energy:-

"(a) whether Soviet Union has offered to assist in new 
power projects with a total capacity of 3000 MW; 
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.(b) if SO, the details of these projects; and 

(c) whether placin'g of orders for such Power projects abroad 
would atfect utilisation of capacity of Indian pOwer 
equipment manufacturem?" 

157. The then Minister of Sb',e in the Department of Power 
(Shrimati Sushila Rohatgi) gave the following reply:-

"(a) to (c): In the Eighth Meeting of the Indo-Soviet Work-
ing Group on Power held in Moscow in October, 1987, 
both sides recognised that prospects exist in respect 
of enlarging cooperation in the construction of new ther-
mal/hydro power stations and transmission and distribu-
tion systems. The Soviet side indicated their interest in 
extending assis'.ance, on mutually acceptable terms and 
conditions, for new project!> of an aggregate capacity of 
about 3000 MW on which work could start before March, 
1990. 

The Indian side agreed to examine this offer expeditiously, in 
the light of new capacity induction' plans." -

158. The reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the 
date of reply i. e. by 17 February, 1988. 

159. 0,. 23 August, 1988 the Ministry of Energy approached the 
Committee throu'jh the Ministry of Parliamentary Affairs vide their 
U.O. Note Nc IX/Engy(40) USQ-1481-LS/87 dated 23 August. 
1~88 tor the dropping of the assurance on the wounds indicated 
below:-

"The power projects for Indo-Soviet assistance are largely 
those which would yield benefits in the Eighth Plan 
periOd. The ~ghth Plan is yet to be fonnulated. It would 
be appreciated that the process of tyin'l un of specific 
projects for foreign assistance, keeping in view variouS 
relevant factors and priorities. also reauires some time to 
be compJeted. The replv given to the QUest ;on under re-
ferenCe was' complete and reflected the position fully. It 
does not appear feasible to fulfil the assurance within 
the prescribed time limit." 

The Ministrvof Enern requested for extenslon of tim~ u"!'tO' 
1'7 November. 1988. 
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160. The Committee considered the request of the Ministry of 
Energy for dropping of the assurance at their sittin:g held on 5 Dec-
ember, 1988 but did hot accede to it and desired that the Ministry 
should seek further extension of time considered' necessary to fulfil 
it. 

161. The decision of the Committee was accordingly conveyed to 
the Ministry. 

162. The Ministry, however. implemented the assurance only on 
28 February, 1989 by laying on 28 February, 1989 by laying on the 
Table of the House Statement No. X (Item No. 10). 

'(vii) 

Training of Senior Officers undeT National Management Programme 

163. On 18 Novembe~, 1987 the following Starred Question (No. 
176) given notice of by Shri Manik Reddy, M.P. was addressed to 
the Prime Minister:-

"(a) whether the Implementation of the National Manage-
ment Programme for training of seniOr Government 
Officers at the Management Development Institute, Gur-
gaon has been undertaken; 

(b) if so, the details thereof; and 

(c) the number of officers trained in the institute in the last 
three years ?'. 

164. The Minister of State in the Ministry of Personnel, Public 
-Grievances and Pensions (Shri P. Chidarnbaram) gave the follow-
tng reply: 

"(a) The Management Development Institute (MDI) , Gurgaon 
have offered to run such a programme. The four Indian 
Institutes of Management at Ahmedabad, Bangalore, 
Calcutta and Lucknow and the Xavier Labour Relations 
Institute, Jamshedpur have agreed" to collaborate with 
MDI in running the programme. The course content and 
curriculum are under preparation. 

(b) Details are enclosed (Annexure 'A'). 

(c) Does not arise as the First Programme has not yee 
started." 
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165. The reply to part (a) of the question was treated as an 
assurance by the Committee which was to be' fulfilled within three 
months of the date of reply Le. by 17 February, 1988. 

166. On 24 June, 1988 the Ministry of Personnel, Public Grievan-
eM and Pensions approached the Committee through the Ministry 
of Parliamentary Affairs vide their U.O. Note No. IXjPAPA(10) 
SQ. 17&-LS187 dated 24 June, 1988 for the dropping of the assurance 
on the grounds indicated below:-

"The Management Development Institute had offered to run 
a National Management Progl'amme for a mix of officers 
belonging to All India and Group 'A' General Services as 
well as Senior Executives of Public and Private Organisa-
tions to promote a Joint developmental programme 
through management education. This is being done as a 
cooperative venture of the 4 Institutes of Management 
at Ahmedabad, Bangalore, Calcutta and Lucknow and 
the Xavier Labour Relations Institute Jamshedpur. The 
Ministry is supporting the programme, but otherwise the 
programme enjoys autonomy. There is a programme 
Chairman who is a renowned management consultant. 
There is a course Committee comprising 2 faculty from 
each of the six cooperating institutions to examine the 
academic content and related matters. In addition, there 
is a Coordination Committee consisting of the Directors 
of the 6 cooperating institutions to oversee the academic 
and coordination work. There is also an Advisory Com-
mittee consisting of eminent public men to ensure that 
the programme conforms to our socio-economic priorities 
and political perspectives and the concepts are suitable 
for our socio-political milieu. 

The first programme is slated to commence on 1.7.88. The 
course content and curriculum are determined by the 
Programme Chairman in consultation with the -IU Course 

Committee and endorsed by the Coordination Committee 
and the Advisory Committee. 

In these circumstances, the reply may not be construed as an 
assurance as the course content and curriculum for the 
National Management Programme have been left to the 

Management Development Institute and the Cooperating 
institutions and this Ministry has no role in the same." 
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167. The Ministry of Personnel, Public Grievances and Pensions 
requested for extensi~n of time for fulfilling the assurance till the 
decision is taken on their request for dropping by the Committee. 

168. The Committee considered the request of the Ministry of 
Personnel, Public Grievances and Pensions for dropping of the 
assurance at their sitting held on 5 December, 1988 but did not ac-
cede to it. However, the extension of time upto 31 December, 1988 
was granted to the Ministry to Implement the assurance. 

169. The decision of the Committee was accordingly conveyed 
to the Ministry. 

170. The Ministry, however, implemented the assurance only on 
5 September, 1988 by laying on the Table of the House Statement 
No. VI (Item No. 26). 

(vi") 

Plan to' set up vocational centre for women in Delhi. 

·171. On 19 November, 1987, the following Unstarred Question 
(No. 1896) given notice of by 8hrt P. M. Sayeed, M.P. was addressed 
to the Minister of Human Resource Development: 

.. (a) whether the Delhi State Council of Women has formula-
ted a plan to set up a vocational centre for women; 

(b) if so, the details of the plan and the salient features which 
the proposed centre is likely to bring forth; 

(c) the estimated initial cost for setting up the centre and the 
financial resources; and 

(d) the site of the centre and the time by which it is likely 
to Start functioning?" 

172. The Minister of State in the Departments of Youth Affairs 
and Sports and Women and Child Development (Shrimati Margaret 
Alva) gave the following reply: 

"(a) Yes, Sir. 

(b), (c) & (d): The Delhi State Council of Women, New 
Delhi has been allotted 1.05 acre of land by the Delhi 
Development Authority for Rs. 1,53,7501- at New Friends 
Colony, New Delhi.· The organisation has started cons-
truction of a building there. which is likely to be comple-
ted by the middle of 1988. One of the proposed objectives 
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is to organize vocational training for young girls and 
women in stitching aDd tailoring, typing and shorthand, 
office management, computer etc. The building is being 

financed by the voluntary organisation from its own 
resources. Details of the financial estimates have not yet 
been finalised by the agency." 

173. The reply to the question Was treated as an assurance by the 
Committee which was to be fulfilled within three months of the 
date of reply i.e. by 19 February, 1988. 

174. On 25 August, 1988, the Ministry of Human Resource Deve-
'1opm~nt approached to the Committee through the Ministry of Par-
liamentary Affairs vide their U.O. Note No. IXIRD(37) USQ. 1896-
LSI87 dated 25 August, 1988 for the dropping of the assurance on the 
grounds indicated below:-

"Delhi State Council of Women is a voluntary organisa-
tion. They are construct;ng building from their own re-
sources. It has not obtained funds either from the Central 
Government or Dir~orate of Social Welfare, Delhi Ad-
ministration. The organisation is not primarily responsible 
to Government of India." 

175. The Committee considered the request of the Ministry of 
Human Resouce Development for dropping of the assurance at their 
sitting held on 5 December, 1988 but did not accede to it. However, 

. the extension of time upt031 December, 1988 was granted to the 
Ministry to fulftl the assurance. 

176. The decision of the Committee conveyed to the Ministry 
accordingly. 

177. The Ministry. however, implemented the assurance only on 
4 November, 1988 by laying on the Table of the House Statement 
No. VII (Item No. 40). 

(Ix) 

J4panese assista.nce for Ra.iCh1Jir Ther1JU1l Power Project iln 
Kamata.ka 

178. On 1 March, 1988, the following Unstarred Question (No. 
1254) given notice of by Shri V. S. Krishna Iyer, M.P. was aadreesed 
. to the Minister of Energy: 

"(a) whether Government have approached Japan for tlnan-
. Th al pr 'ed's cial assistance for the proposed Ralchur arm 0] 

fourth Unit in Kamataka; 



(b) if SQ, the total amount ot asai&tanee 8Otrght; aM 

(c) the time by which the assistanceia expected to be forth-
coming?" 

1'19. The then Minister of State in the Department of Power 
(Shrimati Sushila Rohatgi) gave the following reply: 

" ,.-
"(a) to (c): The Raichur Unit--IV (21() MW) is ulldao CGJ'ISl... 

deration for OECF, loan assistance from Japan. for ttIe 
year 1988-89. The exact amount of assistance would be 
known only after the Japanese side formally agree to 
finance the project, at the Aid India Consortium meeting 
which usually takes place in June each year." 

180. The reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three montha of the date 
of reply i.e. by 1 June, 1988. 

181. On 17 June, 1988 the Ministry of Energy approached the 
Committee through the Ministry of Parliamen:tary Affairs vide their 
U.O. Note No. XIEngyl (7) USQ. 12.54-LS188 dated 17 June, 1988 for 
the dropping of the assurance on the ground indicated below:-

"The Department of Power had. not intended to extend: an 
assurance in thia case since foreign Goverm:nents aDd 
financial institutions have their own priorities aD pm--
cedures in taking a deciiion. GIl ~teading aid. to Gte 
project posed to them. It would not ~ practicable, there-
fore, to ensure :fulfilment of the assuranCe within the 
applicable limits of time. Further, the reply given to 
question No. 1254 was factually full and compJ.ete at the 

titne of the answer." 

182. The Ministry of Energy sought question aI. time ttpto M 
November, 1988, for fulfilling the, anurance. 

183. The Committee consider the request of the Ministry of 
Energy for dropping of the IS8Urance at their sitting held on 28 
December 1988 but did not accede to it. Taking a serious view of 
the fail~ of the Ministry to seek further extension of time beyond 
30 November, 1988, the Committee desired that the Ministry should 
seek immediately further extension of time considered to be tnir'li-
mum neoeuary for fulfilling the aaauranoe. 

184. The decision of the Committee was accordIna1y conveyed to 
the Ministry. 



185. the Miftistry, however, implemented the assurance only on 
38 lIrebruary, 1989 by laying on the Table of the House Statement 
No. VlU (Item No. '1fi.) .... 

(x) 

Proposal for cOnstructiOn of SUb-surface dams in KeTcUa' 

186. On 11 March, 1988. the following Starred Question (No. 250) 
gi\ten n.oii.ce ·of by Shri Mullappally Ramachandran, M. P. addressed 
to the Minister .of Water Reeources: 

... (a) whether Government of Kerala has submitted a propo-
sal for construction of sub-surface dams across the river 
systems in Kerala for conservation of Water; 

(b' if so, the details thereof; 

(c) the other measures proposed by the State Government 
with regard to water conservation measures in the rivers 
of Kerala; and 

(<I) the details thereof and the decision taken by Union Gov-
-emment thereon?" 

187. The Min.i,ster of Water Resources (Shri Dinesh Singh) gave 
the following reply: 

.. {a) to (d). A proposal envisaging construction of 257 IUb-

surface dams anctcheck dams has been received from 
Government of Kerala. Clarifications on certain aspects 
of the scheme have been sought from the State Govern-
ment." 

1M. Owing the courae of lupplemen.taries on the question, Shri 
~liy Ramachandran wanted to know whether Mr. Sam 
atradG Yisited Ker.Ia recently and whether he made any study 
for eDIlIIBrVation 'of rain water in. the State? 

189. 1n repl,y to the abov..e sll,pplementary, the Minister of State 
in the Ministry of Water Resources (Shrimati Krishna Sabi) re-
plied as under: 

"We do not have any information about it as yet." 

198. ~ "ply totbe supplementary question was treated as an 
a_ranee by -:the Committee. The assurance was required to be 
implemented by the Ministry of Water Resources by 11 .Tune. 19811. 
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191. On 10 May. 1988, the Ministry of Water Resources approach- , 
ed the Committee through the Ministry of Parliamentary Aftail"B 
vide their U.O. Note No. X/WR (1) SQ 250.LSj88 dated 10 May, 1988 
for the dropping of the assurance on the grounds indicated 
below: 

"The matter deals with the reported visit to Kerala of the 
Technology Adviser to the Prime Minister in connection 
with the study on conservation of rain water in the State. 
This Ministry had not suggested any such study and this 
is not in the picture in so far as the reported visit to 
Kerala of the Technology Adviser to the Prime Minister. 
The Ministry is also not expecting any report from the 
Adviser to the Prime Minister, nor did the Minister of 
Water Resources promise in course of his reply to apprise 
the House of the results. 

The reply by the Minister of Water Resources in response 
to the Supplementaries put by the Hem. Member. does not 
also constitute an Assurance, as illu'strated in the standard 
list of expressions constituting assurance in Lok Sabha/ 
Rajya Sabha as given in the Annual Report 1985-86 of 
the Ministry of Parliamentary Affairs." 

192. The Min:stry of Water Resources also sought extension of 
time upto 11 December, 1988 for fulfilling the assurance. 

1!r.3. The Committee considered the request of the Ministry of 
Water Resources for the dropping of the assurance at their sitting 
held on 28 December. 1988 and decided not to accede to the request 
of the Ministry for dropping the assurance. They saw no reuoll1l 
why the Cact'Ual information required by Parliament could not be 
obtained and furnished by the Ministry. Taking of the fact that 
the Ministry had sought extension of time only upto 11 December. 
198&, the Committee observed that the Ministry should seek further 
extension of time considered to be minimum neCessary for fulfilling 
the assurance. 

194. The Ministry, however, implemented the assurance only on 
9 May. 1989 by laying on the Table of the House Statement No. IX 
(item No. 84). I ' 
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(xi) 

Profit by pubLic ,sector manufacturing units 

195. On 29 March, 1988 the following Unstarred Question (No. 
5341) given notice of by Dr. Krupasindhu Bhoi and Shrimati Jay-
anti Patnaik, M. Ps was addressed te the Ministry of Inaustry: 

.. (a) whether some jPubJlic sector mlllnUfacturing units have 
shown profit during 1987-88; 

(b) if so, the details thereof; and 

(c) the amount of net profit earned by these public sector 
units in 1987-8&?" 

196. The Ministry of Industry (Shri J. Vengala Rae) gave the 
fDllowing reply: 

"(a), (b) & (c): Details .of profitability .of public sector under-
takings during 1987-88 will be available only after the 
year ends on 31st March, 1988 and the accounts are finalis-
ed thereafter." 

197. The reply to the question was treated as an assurance b~ 
the Committee which was to be fulfilled within three months of the 
aate of reply i.e. by 29 June, 1988. 

198. On 10 August, 1988, the Ministry of Industry approached 
the Committee through the Ministry of Parliamentary Affairs vide 
their U.O. Note No. X/Ind(42) USQ-5341-Sl88 dated 10 August, 
1988 for the dropping of the assurance en the grounds indicated 
below: 

"Details of profitability of public sector undertakings dur-
ing 1987-88 will be available only after the year ends on 
31st March 1988 and the accounts are finalised thereafter. 
It will be' observed frem the above that the Industry 
Minister had no intention to give an assurance and lience 
he had given the factual position in the House on 29th 
March. 1988 in reply to Lok Sabha USQ No. 5341. The 
financial year ends on 31st March and the accounts of the 
public sector undertakings are closed on that date every 
year. After the closing of the accounts the accounts are 
subjected to audit by Statutory Auditors and by the Com-
ptroller and Auditor General of India. After the acceunts 
are audited the Annual General Body of the pubUc sector 
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undertakings ado¢S the a~counts and then undertaking 
'sends the final, accounts to the Government. This pro-
cess is completed by the end of every year, Bureau of 
Public Enterprises bring out a Public Enterprises Survey 
indicating the profit and loss Qf all public sector under-
takings and this Survey is presented to both the Hooles 
during every Budget Session." 

199, The Committee considered. the request of the Ministry of 
Industry for the dropping of the assurance at their sitting held on 
28 December, 1988 and decided not to accede to the request of the 
Ministry for dropping the assurance. Extension of time upto 28 
February 1989 was, however, granted for fulfilling the assurance. 

200. The decision of the Committee w~ accordingly conveyed to 
the Ministry. Subsequently, the Ministry requested for extension 
of time up to 31 March, 1989 for fulfilment of the assurance. 

201. The Ministry, however. implemented the assurance only on 
9 May, 1989 by laying on the Table of the House Statement No. IX 
(item No. 62). 

(xii) 
Pubflic s~tor units running ill losses 

202. On 10 May. 1988 the folloWing Urrs1.al'red Question (No. 
10409) given notice of by Dr. V. Venkatesh, M.P. was addressed 
to the Mmistry of InQustry:-

"(a) the names of the public sector units, the performance of 
which was not satisfactory and were running in losses 
during 1986-87 and 1987-88; and 

(b) whether any measures have been taken to -check thi's 
trend?" 

203. The Ministry of Industry (Shri J. Vengala Rao) gave the 
following reply: 

.. (a) Names of the public sector units which have suffered 
losses during 1986-87 are given at p~ge 58 of Volume-l 
of PUblic Enterprises Survey 1986-87 laid on the Table 
of the House on, 25th February. 1988. Annual Accounts 
for the financial year 1987-88 of the public enterprises are 
yet to be finalised. 

(b) The .details of the stapstaken by the Govemment to 
improve the working of the public sectC)r undertakings are 
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given at page 179 of Volume-I of the Public Enterprises 
Survey 198~7 placed on the Table of the House on 25th 
February, 1988." 

204. The reply to part (a) of the question was treated as an 
assurance by the Committee which was to be fulfilled within three 
months of the date of reply i.e. by 10 Auguet, 1988. 

2051. On 17 August, 1988, the Ministry ofIndu.try approached 
the Committee through the Ministry of ParHamentary Aftairs vide 
their U.O. Note No. XlInd (88) USQ. 10409-LS/88 dated 17 August, 
1988 for the dropping of the assurance on the grounds indicated 
below:-

"While replying to Lok Sabha USQ No. 10409 in the House, 
the Minister for Industry gave factual information with 
regard to public sector units which have su1fered loss 
during 19~57 but with regard to the year 1987-88 the 
Minister informed the House that annual account. ·for 
the financial year 1987-88 are yet to be finalised. The 
financial year end on 31st March every year and after the 
accounts are closed, the same are subjected. to audit b&-
fore these are adopted at the Annual General Meeting. 
This has to be done by 30th September following the end 
of the financial yeac for the company. Based on the 
finalised accounts the Bureau of Public Enterprises brings 
out of Public Enterprises Survey every year containiag 
summarised version of these accounts among other items. 
The Public Enterprises Survey is thereafter presented to 
Parliament every year during the Budget 'Seaaion," 

. 206, The Ministry of Industry also sought extension !Of time tW. 1 
March, 1989. 

207. The Committee considered the request of the Ministry of 
Industry for the dropping of the assurance at their sitting held on 
5 December, 1988 an.d decided not to accede to therequeit·of the 
Ministry for dropping the assurance. However, the extension of 
time upto 1 March, 1989 was granted to fulfil the assurance. 

208. The decision for the Committee was accordingly conveyed 
to the Ministry. Thereafter, the Ministry sought further extePlion 
upto 31 March, 1989 for implementation of assurance. 

209. The Ministry, however. implement the a •• ranee OIUyoa 
9 May, 1989 by layini on the Table of the House Statement No. IX 
(Item No. 66). 



APPENDIX III 

(Vide Para No. 2.1 of the Repol't) 

(i) Statement showing the position"'o! the assurances of seventh £Ok 
SoMa pending implementation"as on 9 May, 1989. 

----------_._----
Session 

First Stssion, 1980 

Second Session, 1980 

Thhd Session, 1980 

Fourth Session, 1980 

Fifth Session, 1981 

Six.th Session, 1981 

Seventh Session, 1981 

Eighth Session, 1982 

Ninth Session, 1982 

Tenth Session, 1982 

Eleventh Session, 1983 

Twelfth Session, 1983 

Thirteenth Session, 1983 

Fourteenth Session, 1984 

Fifteenth Session, 1984 

No. of Ass- Nc.. ot Ass- No. of 
urances cul- urances im- Assurances 
led out plementedf Outstanding 

__ --d ropped ______ _ 

26 26 

196 196 

548 548 

333 333 

793 793 

373 372 1 

418 418 

798 798 

429 429 

3IS 315 

861 861 

433 433 

424 424 

956 952 4 

328 326 2 

----_. --------------
Total Assurances Outstanding 7231 7224 7 
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A P PEN D I X-IIl-Colltd. 

(Vide Para No. 2.1 of the Report) 

(ii) Statement showing the position of pending assurances of Eighth Lok 
Sabha pending implementation QS on 9 May. 1989. 

Session 

1st Session 

2nd Session 

3rd Session 

4th Session 

5th Session 

6th Session 

7th Session 

8th Session 

8th (part-Il) Session 

9th Session 

10th Session 

11th Session 

12th Session 

------. -. --- -----
No. of ass- No. of ass- No. orass-

urances wances im- uraDCes out-
culled out plementcd/ standing 

dropped 
. __ ._.- -----

19 19 

430 430 

323 321 2 

358 353 5 

783 7fIJ 23 
479 461 18 

431 410 21 
783 739 44 

586 492 94 

781 580 201 

1197 843 354 

S60 341 239 

S33 199 334 

7283 5948 1335 
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MINUTES 

Minutes of the Seventh Sitti", of the Committee on Government A.f~ 
ce., held on 2C October, 1987 if! Committee Room 'D', Ground Floor, 

Parliament House Annexe, New Delhi. 

The Committee met on Tuesday, 20 Och:11Jer, 1<987 from 1 '1.00 luurs 
to 13.20 hours. 

PRESBNT 

?rat. Narain Chand Parashar-<hajrman 

MEMBERS 

2. Shri L. Balaramnn 
3. Shri Bapulal Malviya 
4. Shri Sanat KUDlar Mand:!1 
5. Shri Murlldhar Mane 

6. 8hri V. Krishna Rao 
7. Shri Bhola Raut 

8. Shri Prabhu Lal Rawat 
9. Shri Kantla Prasad Singh 

10. Shrimati ,(Jsba Thakkar 
11. Shri Mahabir Prasad Yadav 

SUCRE T ARIA T 

]. Shri C. K. Jain--Chi.et (Questions) 

2. Shri Raghbir Singh-Senior Examiner of Questions 

2. The CommitllOe took up for consideration Memoranda Nos. I~, l<OS. 
106 and 107. 

Memora"dum No. l04:.-Request for dropping of the QSsurance given. 
on 6 November, 1986 ill ""ply to Unstaned Question No. 520 regarding 
prcquual to introduce flew common syllabus for medical education. 

3. The Committee' COllsidered the request of the Ministry of Health 
and Family Welfare received through MiDistry -of Parliament Affairs 
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vide their U.O. Note No. VHIHFW(14) V5O-520 dated 16 September, 
1987. for droppilfJ or the aSsurance on the folowing grotm.cts:-

"The Medical Council of India has stated that as a matter of 
policy the Council I'cviews and revises the under-e;raduate and 
post-&J'aduate curriculum periodically keeping in view the 
deve1opmcnf$ talcina place all over the World and also the 
needs of the country. The Post-graduate Committee of the 
Council has already initiated action to review and revise its 
r~ommea4ati9na. Thcrestructltring of medical education 
and review of cuniculum and syllabus of UDder-graduate and 
post-graduate wurses is a long drawn process and it will not 
be possible to fix any time limit within which such reviews 
couJd be &iven effect to." 

It may be pointed out that the recommendations of the 12th Jt. 
ConferenCe at the Central Council or Health and Central 
Pamify Welfare Council held from 22nd to 24th September. 
1986 regarding MedIcal I Health Education were forwarded 
to the ~tate GovernmentslUnion Territories on the 10th 
December, 1986 requesting them to take action on the re-
Ccm111eIldat:on~. The Medical Council of India was a]50 
recommendations. While the Medical Councfl of India was 
requested OD the 9th FebaIaJy, 1987 to .end their com-
maRs 08 tho l'eCOIDIIIeadations. While the ~ Couu£il 
have jiveD oomments l'ide their letter of the 23rd JUDe, 19&7, 
ibe SCate GoYernIDlllts have DOt yet replied and tM)I Uve 
been reminded on the 23rd June, 1987. The cpaUon 
(USQ No. 520 answered on 6-11-86) related to the recom-
mendations made by the Central Council of Health regarding 
rClitructuring of medical oducati()a and iattoductiOQ of ~m
mon sylJabus for medical education in the country." 

3 . 1 The Committee after through the reasons advanced by the 
Ministry Of Health and Family Welfare decided not to drop the assurance 
and desired that the assurance be implemented expeditiously. The Com-
mittee desired that thc Ministry should obtain the ~uisitc information 
from the States after taking up the matter of higher level aud assurance 
should be fulfil1ed during the ensuing session. 

Memorandum No. l05:-Rcquest for droppi"~ of assurance given on 
6 April. 1967 in. reply to Unstarred QuestiOn No. 5864 regarding 
Bauxite mlnes in. Krishnad.eopeta in Andhra Pradesh. 

4. The Committee considered the reqUiest of the Ministry of Sted and 
Mines rcctived through the Ministry of Parliamentary Affairs vide their 
U. O. Note No. VnI/SM(25) lJSO 5864-LS187 dated 29 September, 
1987 for drop'ping of the assurance on the following grounds:-

''Tbe Andhra Bauxite Project has been featuring in the Indo-
Soviet Joint Commission as wen as various meetings of tbr 



Working Group on Non-Ferrous MetallurlY of the above 
Joint Commission from 1982 onwards. In al.:COrdaoce with 
the protocol of the IXth Session of the Inter-Governmentdl 
Soviet-Indian Commission on Economic, Scientific and Tech-
nical Cooperation pertaining to non-ferrous metallurgy. an 
agreement was :signed betWeen Mis. Tsvetmetpromexport-
USSR aDd the National Aluminium Company Limited 
(NALCO) on 24th January, 1986 for preparation of a feasi-
bility report tor establishing a 2.3 MTPY Export-oriented 
Bauxite Mines in Andhra Pradesh. The feasibility report 
har. been received in February, 1987. 

Before the Feasibility Re'port is taken up for appraisal for in-
v('.stmcnt decision. discU6Sion/negotiations will have to be 
held between Indian and the Soviet sides on various aspects. 
Only after these matters are sorted out to the sati-daction of 
both sides, the feasibility ropan can be appraised by various 
egencies before it can be posed for investment decision by 
Govl.!mment. This likely to take quite sometime. In the 
case of such pro]XlSlll, it will be difficult to indicate n deli-
nitetime schedule". 

4.1 The Committeeafier going through the pros and cons of the 
irea~ons advanced by the Ministry of Steel and Mines did not agree to 
drop the assurance and desired that the assurance may be implemented 
without delay. MinistJy should also seek extension Of time minimum 
required to -implement the assurnnce. 

• • • • 
6. The Committee then :adjourned. 
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CONFIDENTIAL 
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held on 5 December, 1988 in Committee Room No. 50, Parliament 
House, New Delhi. 

The Committee met on Monday. 5 December, 1~88 from 16.00 
hours to 16.40 ,hours. 

PRESENT 

Prof. Narain Chand Parwmar--chairman 

MEMBERS 

2. Shri Bapulal Malviya 
3. Shri MurJidhar Mane 
4. SJlIi V. Krishna Rao 

5. Shri Bhola Raut 
6. Shri Prabhu Lal Rawat 
7. Shri Manik: Reddy 
8. Shrimati Shanti I)evi 
9. Shri Ramashray Pra!>ad Singh 

10. Shrirnati Usha Thakkar 
1 L Shri Mahabir Prasad Yadav 

SECRETA1UAT 

1. Shri C. K. Jain-Dir('ctor-rC(A) 

2. Shri S. C. Gupla-DC'pllty-Secretary(Q) 

~. Shri Raghbir Singh-Senior Examiner of Quertions 

2. The Committee took up for consideration the following Memo-
randa 

Memorandum No. 162:-RC'quest for dropping of assurance given 
on 2 March, 198;, i., r('ply to Unsta"ed Question No. 763 reRardlllg 
boost to housing finance act;";')'. 

3. The Committee comidered the request of the Ministry of Urban 
Devalopment reeeived throur,h the Ministry of Parliamentary Affairs vide 
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their U. O. Note No. VIll/UD(65) USQ 763-LS187, dated 6 September, 
1988 lot the dropping of the assurarwe on the following grounds:-

"hltroduction (1£ a Mortgage Insurance Scheme in the country 
requires promulgation of 811 enabling Act. Though a draft 
Bill for tho: purpoiC had ~ prepared sometime back, it is 
yet to be finalieed aDd some amndmeJUs thereto are pr~ 
sently under coru;ideration in consultation witi the Ministry 
of Fjnance and the Ministry of Law. Finalisation of the draft 
legislation is, therefore. likely to take some more time. Even 
after the legislation has been finalised, the Ministry of Fin-
ance will require some more time to obtain the approval of 
the Cabinet and complete other fonnalities. This Ministry 
wiIl, therefore, not be in a position to fulfil the assurance in 
the ncar future. The Ministry of Finance has also expll!ssed 
the view that since it is too early to say when the schemel 
legislation will be enacted, it ltppears to be of no use to obtain 
extension of time again and again. In the circumstances. 
this Ministry suggests that the C~t~ on Government 
A<isurances, !.ok Sabha, may kindly be 11lOved to delete this 
assurance hom the list of assurance in the name of this 
Ministry. All efforts will. however, 'be made by this Ministry 
to finalise thr. legislation on the subject as early as possible." 

The Committee did not agree to the request of the Ministry for the 
dropping of the aSS.J!.TIlllCe. Taking serious note of the fact that the 
Ministry had 1I0t !.Ought any extension of time beyond 30th July, 1983, 
they also de~ired the Ministry to explain the lapse aDd seek funher ex-
ten<iion of time for fulfilling me assurance. 

Memorandum No. 163:-Request for dropping of assurance given on 
10 May, 1988, ill reply ro U"storHd QUt'stion No. 10409 regarding 
Public Stctor units running in losses. 

4. The Committee conc;icered the request of the Ministr,v of Industry 
l'cceind dinugh t1:e Mmu.1ry of Partiamentary Affain vide their U. O. 
Note No. X/lnd(88) USQ 10409-LSI88 17 August, 1988 fo~ the dr0p-
ping of the assurance on the following grounda:-

"While replying to Lok Sabha USQ No. 10409 in the. House, the 
Minister for Industry gave factual information with regard 
to public sector units which have suffered loa during 19~6-
87 but witb I"fgard to tJtc year 1987-88 the Minister infwmed 
the House that annual accounts for the financial year 19R7-88 
are yet to be ftnali5ed. The financial year ends on 31st 
March every year ~r.d after the .accounts are closed. the sam,;: 
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are subjected to audit belore these are adopted at the Annual 
General Meeting. This has to b~ done by 30th September, 
following the end of the financial year for the oomplUly. 
Based on the tinalisec accounts the Bureau of Public Enter .. 
prises brings out a public Enterprises Survey every year 
containing summarised versiOn of these accounts among other 
items. The Public Enterptises Survey is thereafter presented 
to Parliament every year during the Budget Session." . 

4.1 The Committee did not agree to the request of the Ministry for 
·the dropping of the assurance. However, extension of time up to 1 M:lI'ch. 
1989 was granted to fulfil the assurance. 

Memorandum No. 164:---R('quest for dropping of assurallCe given 
,op. 8 April, 1988. ill reply to Urwtarred Question No. 6285 regarding 
SUllderbC/ll Delta Project. 

5. The Committee considered the request 0{ the Ministry of Water 
Resources received through the Ministry of Parliamontary Affairs vide 
tbeir D.O. Note No. X1WR(7) USQ 6285-LS188 dated 12 August, 19&8 
for the dropping of the aS5uranc;~ on the following grounds:-

. "II" the reply furnished to the Parliament Question the WOlds 'it 
.! was mtt"NlIId stated. "The Ganga Flood Control Commis-

sion have asked the Government of West' Bef1gal to get a 
model study done for fI dependable~uantifiaationof the libly 
siltation in the post-project conditions. This o;tudy is awaiD-
ed." are oot .used in the sense of intimation at 1\ ~ter date, 
the likely date· ~y. which time the project wiJl be cleared. 

The drill. iavalved in clearing the project is tbat the seheme after 
.r~eipt 1rom the State Government has· to Ile exumined by 
GFCc' Any subsequent clarifications have to he furnished 
by State Government before it is cleared by the Advisory 
Committee cf the Ministry of WatCl'IRcIoutCes. 'tI1tin1ately, 
the Planning Commjssion ~ to approve· the scheme. 

The time taken for dellrance of a soheme depends mainly upon 
the illitiativeof the.concemed State Government Il3 also 
time taken by various Central Government . Agencies. " 

5.1 The Committee did not agree to the request of the Ministry to 
drop the llSSl1r&Dct:. The extension of time· upw 8 l.anuary, 1989.wal. 
however, granted· to iDlplement the assurance. 
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Memorandum No. 165 '-Request for dropping; of assurance give,.. 
'm 12 April, 1988, iI, ,·t·ply to Unstarred Question No. 6842 rega,.din, 
power generation ;n Eighth Pian Period. 

6. The Committee considered the request of the Minif.try of Energy 
received through the Ministry ot Parliamenta~y Affairs vide their U.O., 
Note No. X/Engy. (35) eso. 6842-LSI&8 dated 8 July, 1988 for thO' 
dropping of the assurance OIl the following grounds:-

"It wi1l take quite hmll~lime for the Planning C'nmmi~8ion to 
finalise the Eighth Plan proposals which IS to cover' the pericxt 
1990-91 to 1994-')5." 

6.1 The Committee did not agree to the request of the Ministry for 
the dropping of the assurance. They decided' that the Ministry should 
furnish a note by 31.12.88 giving the fatest position in' regard to the 
finalisation of Eighth Plan proposals and to seek further' extension of 
time to ·fulfil the assurance. 

Memorandum No. 166:--Request for dropping of arsuranc:e given on 
19 November, 1987, itl reply to Unstarred (!lrestion No; ]'896 regarding' 
plan to set up 'Iocational centre for women in Delhi. 

7. The Committee considered the request of the Ministry of Human 
Resource Development received through the Mimstry· of Parliamentary' 
Affairs vide their U.O. Note No. lXIHRD(37)USO-I896-LSI87 dated 25· 
AUJUst, 1988 for the dropping of the assurance on the following 
grounds:-

"Delhi S'tate Council of Women is a vohintary organisation. They' 
are constructing building from their own resOUrces. It has 
not obtained funds either from the Central Government or 
Directorate of Social Welfate, Delhi Admimstration. The 
organisation is not priman'lo/ responsible to Government of 
India." 

7.1 .The Committee did not agree to die request of the Ministry to 
drop the assurance. However, extenSion of dme upto 3T December, 1988' 
Was granted to fulfil the assurance. 

Memorandum No. 167:-Request for droppinggf ossurance given on 
] 8 Novemb~r, 1987 in rllpl)' 10 Unstarred Question No. 176 regarding 
training of Senior Officers "'tlder National Management Programme. 

8. The COinmiftce con.~ideTed the request of the Ministry of Personnel. 
,lpublic Grievances and Pensions received throogb the Min;stry of ParUa-
mentafy Affairs vidr their U.O. Note No. IXIPAPA(lO)SQ 176-LSj8T 
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dated 24 June, 1988 for the dropping of the assurance on the following 
arp~s: 

"The Management Development Institute ha4 offered to run a 
National Management Programme f9r it mix of officers be-
longing to All India and Group A Central Services as well 
as Senior Executiv~s of Public and :friv~e Organisations to 

promote a joint deve¥,p~~ prPiT~etpfQugh manage-
ment e4~cation. Th.is is bFing done as a ~rative venture 
of the 4 Institutes of Management at Ahmedabad. Bangalore, 

Calcutta and Lucknow and the Xavier Labpur Relations 
Institute Jamshedpur. The Ministry is supporting the pro-
gramme. but otherwis.e the programme enjoys autonomy. 
There is a programme Chairman who is a renowned manage-
ment consultant. There is a Course Committee Comprising 
two faculty from each of.the six cooperating i~u~ons 
to examine the academic content and rd,ated m~~. In 
addition, there is a Coordination Co.mmUt~ coosis.ting of ~ 

• Directors of the 6 cooperating institutions to oversee the 
academic and coordination wort. There is also an Advlsory 
Committee consisting of eminent public men to ensure tbat 
the programme conforms to our socl~DQmid priorities 

and political perspectives and the concepts are suitable for 
our socia-political milleu. 

The first programme is slated to commence on lst July, 1988. 
The course content and curriculum are determined by the 
Programme Chairman in consultation with the Course Com-
mittee and endorsed by the Coordination Committee and the 
Advisor.y Committee. . 

III these circumstances, the r,eply may not be~rued as an 
assurance asthecou,l:se content and curriculum for the 
National Management Pl!Ogramme have been left to the 
Management D~opment Institute and the Cooperati.og 1ft-
stitutioDs and this Ministry bas no role in the same." 

8.1. The Committee did not agree to the request of the Ministry to 
drop ~e assurance. Extension of time was, however. granted upto 31st 
])ecember. 1988· to tmplement it. 

Mt'marandum No, !.6S:-Rl'QUl'Sf for dropp;", of a.f,'IurQlfC(' ~eJJ "em 
2 Ma~,. 1988, in reply to llnstarred Question No. 9275 re~d;nR comp".. 
ler managed maintt'7lance s!wem of stt't'/ ",lanls 

9. The Committee considered the request of the Ministry of Steel 
and Mines received thrOlll!h the Ministry of Parliamentary Affairs vide 
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tbIir U.O. Note No. X/SM(24)USQ.9275-LS/88 dated 12 September, 
1988 for the dropping of the assurance on the following grounds:-

"Discussions are currently being held with UNDP and various 
other agencies for extension of Computer Managed Mainten-
ance System to Bhilai. Bokaro and Durga!{lur Steel Plants 
under Phaso-ll of the Project. Phase-I will be completed 
by end of 1989 and therefore alllY decision regarding Phase-II 
would Dot be taken before 1989. This too is subject to ap-
proval of Government of India and UNDP. Therefore, the 
matter being in a most nebulous and preliminary stage, no 
time limit can be indicated during which positive decision 
will be taken." 

9.1. The Committee did not agree to the request of the Ministry for 
dropping of the assurance and decided that the Ministry. should seek 
further extension of time cOnsidered neces'sary to fulfil therassurance. 

Memorandum No. 169:--R~quest for dropping of assurake given on 
1~ November, 1987, in reply' to U~itirled Qu~sti?~ir-.;r. [481 regarding 
Sovi~t offer in new power projects. '. J • .", u, r. 

.' I • 
10. The Committee considered .tbp"fq:j\lciit, ~(·,th~i ~y of Energy 

received through tne Ministry rQi·· P~li~nt;ary .. ~r~,,~ their U· 0 . 
Note No. IX I Energy (40)U$O .. 14.8rk~187 4ate4'~l:-Alo\Pst, 1988 for 
t,he dropping of the assurance O~. th~.Joijqw~j ar~liP4~~rL 

"The power projects for IndOO&;Vielt ~ls'fa.nte·are!tlargely those 
which would yield benefits in the Eighth Plan per~. The 

Eighth Plan is lYet to be .formulated. It would be appreciated 
that the process ~ tying up of specific project8 for foreign 
assistance, keeping· in ¥iew various relevant factors and pri-
orities, also requires some ti~ to be completed. The reply 
given to the Question under reference was complete and 
reflected the position fully. It does not . appear feasible to 
fulfil the assurance Within the prescribed time limit." . . ' .' ~ 

Memorcimium No. 170:-Rf~quest for lir.->pping Of assurance given on 
30 November, 1987. in reply to Unstaired Question No. 3372 regarding 
report of Committl'e on mhlimlin! wages for agricultural laboMl', .! 

.. ' r i 'it~ 

11. The Committee considered the rl:quest of the Ministry of,~W 
received through the Ministry (\f Parliamentary Affairs vide their U.O. 
Note No. IX/L(l9)USQ.3312-LS/87 dated 23rd June, 1988 fot' the 
dropping of the assurance on the following grounds:- .. -

"In case the statement 'The Commission has not yet submitted 
tiny report' tins been considered as an· u8uranoe, it i mry be 
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stated that it is not known as to when the Commission would 
submit its Report{s) and it is still more than two years beforo 
the term of the CommisSion will expire. It will, therefore, 
be clear that even if the reply is considered to be an assur-
ance, it will serveno p~ by keeping it pending for a 
long time, which mmt exceed even two years." 

1 0·1 The. Committee did not agree with the request of the Ministry 
for dropping of the assurance and desired that the Ministry shQUld seek 
further extension of time considered necessary to fulfil it. 

Memorandum No. 171 :--Request for dropping Of assurance given on. 
11 March, 1988 in reply to Ullstarred Question No. 2569 rtROrding Abid 
Hussain Committee Report 0" capital market. 

12. The Committee considered the request of the MinistIly of Finance 
received thrOUgh the Ministry of P.arliamentary Affairs vide their U.O. 
Note No. XIFin.(l2) USQ. 2569-LS!88 dated 19 May, 19-88 for the drop-
ping of the assurance on the following grounds:,....... 

"The reply given to the above menti,Oned question does not con-
tain any Assurance hut only avtatement of facts. . Hence it 
is requested that the reply may not be considered as an 
Assurance." 

11.1. The cominittee while not agreeing with the requcst of the 
Ministry for the dropping of the assurance,. granted extension of time 
upto 31 March, 1989 to fulfil it, as desired by the Ministry. 

12.1 The Cominittee did not agree to drop the assurance as tequested 
by the Ministry. However, extension of time upto 31 December, 1988, 
was gramed as desired by the Mfnmry. 

13. The Committee deCided tri hold their nett sitting on 22 December, 
1988. 

14. The Committee tben adjOurned. 
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CONFIDENTIAL 

The Mmutes of the sittine of the Committee on Government Assur
anc~s held 0" 28 December, !988 in Committee Room 'B', PlIl'liament 
HoUSe Annexe, New Delhi. 

The Committee met on Wednesday, 28 December, 1988 from 15.00 
hours to 16.10 hours. . 

PRBSBNT 

Prof. Narain Chand Para.~har~hairman 

MEMBERS 

2. Shri Bapulal Malviya 
3. Shri Murlidhar Mane 
4. Dr. A. K. Patel 
S. Shri Bhola Rliut 
6. Shri Prabhu Lal Rawat 
7. Sbrlmati Shanti Devi 
8. Sbri 'Kamla Prasad Singh 
9. ShriRamasbr'ay 'Prasad Singh 

10. Shrimati Usha 'Thakkar 
1'1. Shri MababirPrasad Yadav 

SBCUl'ARlAT 

1. Shri S. C.' GQpta-DcfJUIY Secretory (a) 
2. Shri Ragbbir Singh~enior Examiner of Questions 

2. The Committee considered the·Mft Fifteellth· Report ami adopted 
the same with the following modifications:-

(i) Page 8, Para 10, alter line 9: add 'The Committee take a 
serious view of this lapse on the part of the M'mistry and 
hope tbat such instances would be avoided in future.' 

(ii) Page 11, Para 17. line 1 Q: for 'Used' read 'resorted to' 
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(iii) Page 26, 'i'am ~O, line 12: for 'planned' rt!ad 'systemtUic', 

3. The. Committt"e authorised the Chairman to prcs~1 the Report in 
:the .~e.tt Session of LQk Sabha . ' . 

4. The Committee then took up the folloWing memoranda foe con-
sideration: ' 

Memorandum No. 172: Request for dropping of the QSsurQ/7Ce ,/wn 
·on 23 April, 1986, ;11 reply to Unstarred Question No. 7442 refPTdinr 
Portuguese laws and decrees in force in Goa, Daman and Diu. 

5. The Committee considered the request of the Ministry of Home 
Affairs received through the Ministry of Parliamentary Affairs vide their 
-U.O. Note No. V/HA(33)tJSQ. 7442-LSIS6 dated 2 December,1981 
lor the dropping of tht" assurance on the following groundJ:- . 

"The Goa region of the erstwhile Union Territory of Goa, Daman 
and Diu was conferred statehood and they arc fully in-
dC'pendent to take their' own view in the matter relating to the 
applicability of 11lws in that territory. The matter is at present 
pending before the Committee of Legislative Assembly of 
Ooa." 

5.1. The Committee Doted that Daman and Diu were still a Union 
'Territory. They, therefore, did not agree to drop the assurance. The 
-extension of time upto 23 January, 1989 was, however, granted for ful-
filling the assurance. 

Memorandum No. 173: Request for dropping of the lJUIiI'fl1ICe given 
on 1 Marcil. 1988, ill reply to Unstarred Question No. 1254 regardi"g 
Japanese QS$i,~tance for lloichur Thermal Project in KamataJca. 

6. The Committee considered the request of the Ministry of Energy 
received througb the Ministrv of parliamentary Affairs vide their V.O. 
Note No. XIEngy(7)USO-1254-LSI88 dated 17 June, 1988 for the drop-
ping of the assurance on the following grounds:-

"The Department of Power had not inteaded to e.s:teDd an assur-
ance in this case since foreign Governments and financlal 
institutions have their own prioriti$ and prooedures in taldDg 
• decision on encnding aid to the project posed to them. 
It would flot be practicable, therefore,. ~ eosw:e fulfilment 
of the assurance within the applicable limits of time. Further, 
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the r~ply given to quewon No. 1254 was factually full and': 
complete at the time of the answer." 

6.1 The, Committee GUI 'not 'agree to -tbe~ue'$t of the :Minist:ry . to 
drop the assurance. Taking a serious view 6f tie failure of the Ministry 
to seek further ~xtensioJ;l. ~ time beyond 30 November, 1988, the Com-
mittee desired that the Ministry should seek immediately further eJt~n
sion of time considered to he minimum necessary for fulfilling the 'assur-
ance. 

Memorandum No. 174: Requ{'j( for dropping of the Assurance given 
on 11 March, 1988 in reply to Slarred Question No. 250 regarding pro
pOlal for cOIIMruction of sub .\ltrjace dams in Kerala. 

, 7. The C6mmitteeconsidered the request bfthe Ministry of-Water 
Reilources received through the Ministry of iParliamentary Affairs· vide 
their U.O. Note No. X/WR(1)SQ-250-LS/88 <lilted 10 MaIY. 1988 for 
the droppin:g of the assurance on the following grounds: 

"The matter deals with the reported visit to Kerala of the Tech-
nology Adviser to the Prime Minister in connection wLh the 

study on conservation of rain water in the Stale. This Minis-
try had not suggested any such study and thus is not in a 
picture in So far as the reported visit to Kerala of the Tech-
nology Adviser to the Prime Minister. The Ministry is also 
not t'xtlt'cting any report from the 'Adviser to the Prime 

Minister, nor did the Minister of Water Resources promi&e 
in course' of hi!! reply to apprise the House of the results. 

The reply by the Minister of Water Resources in response to the 
Supplcmentaries put by the Hon. Member, does not also oon-
stitute an Assurance, as illustrated in the standard list of ex-

presSions constiluting assurances in Lok SabhalRaiya Sabha 
as given in the Annual Report 1985-86 of the Ministr.y of 

ParIianlentary Affairs." 

;.1. lbc 'Cn:l"tJ!llee did not fJl!ree to the l'equest of ili,; Mitlj~try t,) 
urop the assurance.' ' They saw no reasoDs why the [actual information 
required by Parliament coold not bcobtained anj· fUl'.,iD.!d by the 
Ministry. Taking note of the fact that the Ministry had sought extension 
of time only ~ 1l f)coember, 1988, the Committee, observed that the 
Ministry should seek ,tu.r~ extensionol time considered to be minimum 
necessary for ful8lling the asSurance. 

Memora'ndu." No. 175: Request for dropping of the assurance 
giVen on 29 Mtlrch, 1988 in reply to Unstarred Question 

, No. 5341 regarding profit by puhlic sector msnllfaclurirp IInits. 

8. The Committee con~iderer1 the reque!;t of the Minbtrv of Jndll~t:·V 
:;cceived through the Ministry of Parliamentarv Affair!; vid" their D.O. Note 
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No. Xllnd(42) USQ-S341-LSI88 dated 10 August, 1988 for the dropping. 
of the assurance on the' following grounds: 

"Details of ptOfilability of' public sector undertakings during 1987-
88 will be available only after the year ends on 31 st March, 
I9R8 and the account!! are finalisedtherealter. 

It will be observed from t11e above that the Industry Minister had 
n,) intention to give an assurance and hence he had given the 
fu<.;tualposition in the House on 29th March. 1988 in reply to 
Lok Sabhn USO. No. 5341. The financial year ends on 3]st 
March and the accounts of the 'pUblic sector undertakings are 
closed on thnt date every year. After the closing of the 
accounts the accuunt'! are subjected to audit by St,ltutOry 
Auditors and ~v the ComptrolIer and . Auditor General of 
India. After the accounts are audited the Annual General 
Body of the Public Sector Undertakings adorts the accounts 
al1d then undertaking sends the final accounts to the Govern-
ment., T.his process is completed by the end of every year. 
Bureau of Public Enterprises bring out. a Public Enterprises 
Survey indicating the profit and loss of a1l public sect('r under-
takings mJ t.his Survey is presented to both the Houses during 
every Budget St:ssion. ,. 

S.l The Committee did not agree to the request of the Ministrv to 
drop the aSS'Jrvnce. Extension of time upto 28 February. 1 ggQ was, I;ow-
ever, gr.anted for fulfilling the aSf,urancc. 

Memorandum No. 176: RCQuest for dropping nf Ih!' asmralfce 
r;;vell on 20 April. 19R8. in reply to Un~tarred Quec.:l'i'm 
No. i~71 rl'gnrdin:? restructurinf.! of Centrel Sl'cretar;at 
Sel'vice: .. 

9. lhc Committee eousider('d the request of the Ministry 01 Personnel. 
Puplic Grievances and Pensions received through the Mintstry of Parlia-
mentary Affain; "idt' their U.O. Note No.xIPAPP(8)-USQ.7571~LSI~g 
dat~d 12 August. 1988 for the dropping of the assurance on the following 
grounds: 

"Yn this connection it mav be stated that no doubt the Government 
is contemplating to ~trueture the Central Secretariat Service. 
at present it is onlv in the embryo stage w.here the proposals 
are vet to be fomi'uhlied. leave alone proceasing of the pro-
posals in consultation with the concerned Minis!rics and Cadre 
Controllinst Authorities. including a dialogue with the staR 51dt 
under JCM Scheme. It is a time consuming proces5 and caD! 
lor <.onsiderable tJt(')ught and care, specially when restructuring 
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is contemplated after more than two decades. Further. 
resUucturing the &Crvice with a view to brin, about both 
quaJitative and quantitative improvements in its funcrioninl. is 
a continuou~ ongoing exercise, not only for thi$ caJrc but for 
all other cildces.'H:rvices as well, and this calUlot be completed 
in shOJt speUs. Accordingly, in reply to the UDstarred Parlia-
ment Ouestion against Pan A it was merely stated that "The 
Government is ccnsidering restructuring of the Central 
Secretariat Service." The position was further clarified in reply 
to partH of the 'luestion stat.ing that "the proposals are yet 
to be finalised· 

In view of the ,above it may not be correct to treat it a~ an Assu-
rance. Neither it Will intended by the Honourable MCS(PP) 
to give any assurance in reply to this question." 

. 9.1 The Committee did not agree to the request of the Ministry to drop 
the assurance. The Committee also took a seriOUls view of the statement 
of the Ministry that 'it may Dot be correCt to treat it as an assurance' and 

-bbserved rhat it was no part of the business of the Ministry to question 
'the decision of the Committee .about treating any reply as an assurance. 
They ,hoped that the Ministrr would note it for futu!"e. Extension of time 
~ 20-]-1989 for fUlfilling the assurance was granted. 

Memorondum No. 177: Request for dropping of the aSH/ranee 
givm on 22 April. 1988, in reply to Unstarred Question 
No. 8061 rl'gardill-R Kandi Area Integrated FIQod C(mtrl)l 
Scheme. 

10. The Committee comic1ered the request of the Ministry of Water 
Resources received through the Ministry of Parliamentary Allairs vide their 
U.O. Note No. XIWR(9) USQ-S061-LSI88 dated 12 A.ugust. 1988 for 
the dropping of the assurance on the following grounds: 

"In the reply furnished to the Parliament Question the wo.ds "The 
Kandt Area Integrated flOOd Control Scheme prepa.red by the 
Government of West Bengal at an estimated cost of Rs. 51.5 
craTes was received in the Ganga Flood Control Conunis,ion 
in 1979 for apprai~a1. The comments of the GFCC were 
communicated to the State Government. their compliance is 
awaiting". are oot used in the sense of intimating at a later 
date. the likely date by wmoh time the project wilt be cleared. 

The drill involved in clearing th~ proiect is that the scheme 8ft& 
receipt from t~.~ State Government bas to be examined by 
GFCC. Any subsequent c]arifications have to be fumi!ohed 
by State Government before it is deared by the Advisory 
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Committee of the Ministry of Water Reaour~. UltilrultP.ty. 
Planning Conunia&.ion has to approve _ scherne. 

The time taken for clearance of a schaJle depends maidly upon 
the injtiative of the concerned State GovemmoDt as also time 
taken by \:molls Central GovemmCl1~ AgcoQes." 

10.1 The 'Commitleedi(inot agree to the request of the Ministry to 
drop the assurance and desired that die Ministry shoqld Curnish & note 
ataUa the 'latest position about the receipt of the scheme from the State 
Go~rnment and its exrunination by the Qovernment. The extension of 
time DPto 221anuary, 1989 was granted forf11lftUing the assurance. 

,Mmtorandum ,No. 118 :....;Request for dropping of the dr,rurance given 
-on 2S April, 1988 in reply to 111lJtarred Question No. 8344 regarding 011-

~ projects. 

11. The Committee considered the request of the Minis~ of Steel and 
'Mines received through the Mioi"try of Parliamentary Aftairs vide their 
U.O. Note No. IX/SM(21)USQ-8344-LS/88 dated 22 August, 1988 for 
the dropping of the assurance on the following grounds : 

"It may be seen from. the Annexure to'the reply given by the 
Department of Steel to the above mentioned Lok Sabha usa. 
that some of the on-going projects are likely to be completed 
only by September, 1992. If the reply given Ilt part (d) is 
construed as an assurance, then' the Department will haft to 
wait aUeast till after September, 1992 to fulfil the IlJSurance. 

In view of the veny long time required for the completion of the 
now on-going projects, it is requeSted that part (d) of the 
reply may not be treated as assurance." 

11.1 The Committee did not agree to the request of the Ministry to 
drop the assurance and decided to examine the matter further during their 
on the spot study visit in January, 1989. The Committee also desired 
that the Ministry should furnish a noto giving the latest position about the 
time and cost overrun!l of the on-going projects and seek further exteo-
8ioa of time for fulfilling the assurance. 

'Memorandum No. ]79:-Requcst for dropping of the (1.fJurtl1ICe Bi~ 
on '8 ·~.,,;'il. ] 988, . in reply to U,~.ftarred Question No. 6282 Te1(Ql'drng 
Mahanimdaltlft back ,fcheme Of West Bengal. 

12. The OVmmittee considered the request of the Ministrv ?' Water 
R.eourees 'fet'elved through' the MInistry at PM1iamentary Affairs vide 
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theirlJ.O. Note No. X/WR.(6)USQ-6282-LS/88 dated 12 September, 198~ 
for the dropping of the asSUl'lUlCC on the following grounds:-

III the reply furnished to the Parliament QUestion the words ''The-
scheme for construction of embankment on the left bank of 
river Mahananda was exammed in the Ganga Hood Control 
Commission and Comments communicated to the State Gov-
ernment in January, 77. Modified report prepared iil the light 
of these comments is still awaited from me State Govern-
ment" are not used in the sense of intimating at a later date-, 
the likely dated by which time the project will be cleared. 

The drill involved in clearing the project is that the scheme after 
receipt from the State Government has to be examined by 
Ganga Flood Control Commission, Any subsequent clarifiea .. 
tions have to be furnished by State Government before it is 
cleared by the Advisory Committee of the' Ministry of Water 
Resources, Ultimately, the Planning Commission has to ap-
prove the scheme, 

The time taken for clearance of a schenie depends mainly upon the 
initiative of the concerned State Government as also time 
taken by various Central Government Agencies,"" 

12.1 The Committee did not agree to the request of the Ministry to 
drop the assurance and desired that the MinistJlY should furnish a note 
giving the latest position about the receipt of the modified repOrt from 
the State Government and its examination by Gover~t. Taking a seri-
ous view of the fact that the Ministry had not sought any extension of 
time for fulfilling the a'ssurance, the Committee decided that the Ministry 
should seek eJltension of time considered to be minimum necessary to 
fulfil the assurance, 

Memorandum No. 180:-Requtst for dropping of the assurance given 
on 26 Augu.~t, 1987, in r(>[lly to Unstarred Question No. 4881 regarding 
three wheelers for handicapped. 

13. The Committee considered the request of the Ministry of Wel-
fare relCCived through the ~Unistry of Parliamentary Affairs vide their 
U.O. Note No. Vm-2/Wel(1S)USQ-4881-LS/88 dated 26 November, 
1987 for the dropping of the aSsurance on the following grounds: 

"The small scale manufacturers iJi the Private sectOr are spread 
aerOH the whotecountry and the number Of such manufBo-
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turers is not known. 1hc prices these manuficturers charF 
of three wheelers vary from. place to place depending on the 
local market conditionS. The efforts to collect such informa-
~on from the whole COUDtry apart from taking a very IODg 
time, may not he complete and as such will not be commen-
surate with the results. A large number of small scale sector 
manufacturers may not respond at all with the result that the in-
formation is not likely to reflect the correct position. The office 
of Development Commissioner, Small Scale Industry has also 
given this Ministry to understand that the addresses of small 
scale manufacturers are not known to their office and hence 
it may not be possible to collect complete information regard-
ing the production of trycycles in the country." 

13.1 The Committee did Dot agree to the request of the Ministry to 
<drop the assurance and desired that the Ministry ought to furnish the 
required information to the extent possible. The Ministry SIiould also seek 
.extension of time considered to be minimum necessary for fulfilling the 
assurance. 

14. The Committee decided to undertake a review of pending assur-
'ances of selected Ministries taking into consideration factors like number 
·of pending assurances. the period for which they were pending and the 
action taken by Government to fulfil them. 

IS. The Committee approved their on the spot study tour programme 
'from 30th January to 8th February, 1989. 

16. The Committee also decided to hold their next sitting at 15.00 
:brs. on 16th January, 1989. 

17. The Committee then adjourned. 

MINUTES 

E_~ 

.Minutes ot tire ClJmmitte on GovernmenJ A$$Ul'QllCesheld 011 16 JQ1I~, 
]982 in Committee Room No. 'B', PlITlillment House AlI~xe. New DeIIU. 

The Committee met on Monday, 16 January, 1989 from 15.00 hours 
10 IS.30 hours. 
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PRESENT 

Prof. Narain Chand Parashar--C'hairman 

MEMBERS 

2. Shri Bapulal MaIviya 

3. Dr. A. K. (Pate} 

4. Shri V. Krishna Rao 

5. Shri Bhola Raut 

6. Shri Prabhu Lal Rawat 

7. Shri Manit Reddy 

8. Shri Ramashray Prasad Singh 

9. Shrimati Usha Thakkar 

10. Shri Mahabir Prasad yadav 

SECRETARIAT 

1. Shri C. K. Jain·-Direc:lor-IC (A) 

2. Shri S. C. Gupta-Deputy Secretary (Q) 

3. Shri Raghbir Singh-~nior EXIlmin,er of Quutions 

~,. 

.. ' 

2. The Committee took up for consideration the followi.ng. memo-
randa: 

Memorandum No. 181 :--Rt'quest for dropping Of the QSsurance given 
011 24 March, 1986. in reply 10 Unstarred Question No. 3970 regarding 
proposal of Orissa to place a land reform act in Nillth Schedule. 

3. The Committee considered the request of the Ministry of Agrieul-
turereceived through the Ministry ol IParliamentary Affairs vide their 
U.O. Note No. V / Agri(S2)-USQ 391()"1..S /86 dated 21 October, 1988 for 
the dropping of the assurance on the following grounds: 

"Th~ proposal of Government of Orissa for inclusion of the Act.in 
the Ninth Schedule of the Constitution is being processed 
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aJODg with similar proposals received from various otbet 
States and as it involves amendment to the Constitution after 
following due procedures which require detailed examination 
of the law~ in consultation with various Ministries, approval 
of Cabinet, drafting of the Amendment Bill, introduction in 
Parliament and its final enactment, all these steps take consi-
derable time. Further, it would not be expedient to process 
the Orissa law only in isolation as it would mean that similar 

procedures would have to be follOWed for every State law." 

3.1 The Committee did not accede to the request of the Ministry to 
drop the assurance and desired that the Ministry should seek further ex-
tension of time considered necessary to fulfil the assurance. 

Memorandum No. t 82 '-R('quesl for dropping of the assurance given 
on 13 Novembt'l', 1987 in reply to Unstarred QUl'stion No. 1034 reflOrding 
declaration of Port Blair as free port. 

4. The Committee considered the request of the Ministny of Com-
merce received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. IX/Com(20)USQ 1034-LS/87 dated 2S OCtober, 1988 
for the dropping of the assurance on the following grounds : 

"The Concept of a free port is totally new which haS no precedent 
in the country and a detailed feasibiUty study has to be car-
ried out besides ecological impact assessment which could run 
Over years. MoreOver, while replying to trus queStion, the idea 
of the Minister of Slate for Commerce was only to inform 
the Hon'ble Members of the Parliament of the present pOsi-
tion in the inatter. 

It may not be possible and practicable to fulfil the SlUQC in the near 
future because of admiiJistrative and other impllcations which 
necessitate detailed feasibility study and interactions with 
other departments and agencies before the Government tates 
i final decision in the matter." 

04.1 'Ibe Committee did aot agree to drop the issuranee and decided 
tlIat the Minist1ly should seek extension of time considered to be minimum 
ftecetsary for fulfiDing the aasurance. 

Memorandum No. J S':':-R,quest .for droppin~ of the a,uuranct given 
o~ 7 April. 1988. in reply to Unstarred Question No. 6048 regarding Tata 
Committe~ recommendot;o"s. 

5. The Committee considered the reque;t of the Ministiy of Civil 
Aviation received thrcugh the Ministry of Parliamentary Affair.; vide 
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their U.O. Note No. X/CA(12)USQ-6048-LS/88 dated 31 October, 1988 
for the dropping of the assurance on the following grounds; 

"The report of the Planning Group on Ovil Aviation. headed by 
Shri J.R.D. Tita would be an iDp"ut for the Steering Com-
mittee of the Planning Com.nUssion for formulating a long 
term plan on Transport sector, Government would not take 
any formal view or decisions on the recommendations of the 
Tata Group on Ovll Aviation. It may not, therefore, be pos-
sible for this Ministry to fulfil the assurance in the foresee-
able future." 

5 . 1 The Committee did not acccpt the plea of the Minis-try to drop the 
assurance and decided that the Ministry should seek further extension of 
time consideTed to he minimum necessary for fulfilling the a~ce. 

Memorandum No. lR4:-Reql.,l'st for dropping of the assurance given 
on 6 May, 1988 ill I epiy ,(I Unstarred Question No. 9936 "('gardinR 
group insltTanCe sch('me for landless labourers. 

6. The Commi~ee considered the request of the Ministry of Finance 
received through the Mini<;try of Parliamentary Affairs vide their U.O. Note 
No. X/Fin (102)-USQ.9936-LSI88 dated 31 October, 1988 for the' drop-
,ping of the assurance on the following grounds: 

"The reply to part (c) of the Q!.lestioD was t!1e {:.lctual position 
as on the datc of til.: question and may not be treated a5 an 
assurance. It may be stated that the Scheme which came 
into force w.d. 15th August, 1987 truoughout the country 
was announced in the Lok Sabha on 12-8-1987 and the Fin-
ance MiniSter in his letter dated 14-8-87 requested all the Chief 
Ministers for a~sistallr,e in the implementation of the scheme 
in the it respec..'tive StateslUTs . Immediately thereafter details 
'Of the scheme were also made available to the StatelUT Govts. 
by Life Insurance Corporation of India. Thereafter the follow-
up action being ulken by the Central Govt. as well as the LIfe 

. Insurance Corporation of India is merety a conlint!ling tourse 
Of'ftCtion~· . Since the implementation of the Scheme in' ~ 
StmesiUTs is being oontinuoualy pursued thrOUgh the 
LIC, the follow-Up' action on the part of the Central Govt. 
muy not be treated as assurance." . . 

6.1. The committee did not agree to drop the assurance. Extemion 
vf time llplo f Fel?ruary, 1989 was, ~owever, granted for fulfillin~ the 
assurance. "ils . r~qu{"stedby the Ministry. . 
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MeMONlfrdllth No. 185 ;-Requcst for dropping of the QS$UTQIICt! ,iven 
o~ 6 August,. 1987, ill reply to Starred Question No. ]44 regarding inten
Sive monDIorzng systt1nJ for 20 point programme. 

1. The Committee oonsidered the requea~ of the Ministry of Pro-
gnmme lmplemt:n1atiOll received throUgh the M'mistry of Parliamentary 
Affairs vult their U.O. Note No. VlUl-2IPI(3) SQ-I44-I..SI87 dated 
31 October, 1988 for the dropping of the assurance on the following 
groun~:-

''The Minister of State for Programme Implementation bad requeRed 
KUma'ri Mamta Banerjee, M.P. to give complete dctaik regard-
ing misuseldefalcation of funds given for implementation of the 
20-PointProgramme and other instances in Alipur Vazirkhau.a 

and other treasuries. These details were colUidered DCCesaatJ 
to pursue the matter with the authorities concerned. De&pi.tb 

repea.t.ed requests, however, the requisite infonnation has not 
been forthcoming. Presumably. the Hon. MeDlber ill DO longer 
interested in pursuing the matter further. The Committee on 
Govt. Assurance may therefore be approached for deleting the 
above mentioned assUtaDce. Ins any case, it will not be possible 
for this Ministry to fulfil the assurance unless the Hon'ble Mem-

ber furnishes the full information." 

7 .1. The Committee did Dot agree to drop the assurance. They observ-
ed th,at irrespective of furnishing of required infonnation by Kumari Mamta 
Banerjee, M.P., the Ministry should have collected from its own sources tho 
neceRal')' iaformation regaroing misuse/defalcation of funds given for i.mple.. 
DHIIItation of the 20 Point Progrsmme. The Committee, however agreed to 
gr_ exteosion of time 1lpto 5 February, 1980, as ~ed by the Ministry. 

Memorandum No. 186; Request for dropping of lI8SlINIICe given on 
28 July. 1988, in reply to Slarred Question No. 39 regarding modernisa
tion of Durgapur Steel l)kmt. 

8. The Committee considered the request d the Ministry of Steel and 
Mines received through the Ministry of ParIiameDtary AJlairs vide their 
U.O. Note No. XIISM(1 FSQ.39-LS188 dated 17 November, 1988 for the 
dropping of the assurance on the following grounds: 

"A reply to the question, based on the available information ~ 
given to 'the LokSabira on'28-7-88. This Deptt. is of the Vlew 
that the reply was complete in itself and no asrornce as .such 
was belle! out. In this connection, it may please 'be apprectate,d 
that the evaJuation and finalisation of tenders for the IllOd«nl-
sation scheme involvi~ hundreds of crotes of ru~ will, ~ 
necessity, take considerable time. ~e understandmg c:A. this 
Depattment is that Parliament QuestIOns of the nature referred 
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to above can at best be answered with reference to the infor-
mation available at the relevant time and are not to be put off 
until new or reviseU facts emerge over a periOd of time." 

8.1 The Committee observed that the reply to the Question was rightly 
treated as an assurance and did not agree to drop the assurance, Exten-
sion of time upto 31 March, 1989 was, however, granted 'for fulfilling the, 
!ilSsurance. 

Memoralldum No. Ib7:---RefJuest for dropping oj the arsurance given 
on 28 AURia', 1987, in reply to lJnstarred Question No. 5391 regarding 
fresh initiat,ve to so/v,; Punjab pl'oblem. 

9. The Coounittee considered the request of the Ministry of Homo 
Affairs received thrOUgh the Ministry of Parliamentary Mairs vide their 
U.O. Note No. VIII-2IHA(40)-USQ. 539'I-LSI87 dated 24 June, 1988 for 
the dropping of the assurance on the following grounds: 

"The answer to the above mentioned question was got intended to 
be an Assurance to be ful1illed at a later date. The reply was 
only a tactual one and it will be observed that it did not con-
stitute any assurance as DO time limit period can be fixed, 
for obvious reasons, for solving the Punjab \problem." 

9.1 The Committee at their sitting held on 11 October, 1988 considered 
the above request of the Ministry of Home Affairs and took the following 
decision:-

"The ComDl~ttee desired that the Ministry be asked to furnish iii 

note indicating the steps taken todate by Government includ-
ing the recent initiative taken by the Prime Minister. to solve 
the Punjab problem. It was decided to postpone the considera-
tion of the request for the dropping of the assurance till then." 

:J.2 The above decision of the Committee was conveyed to the Ministry 
on 25 October, 1988. 

9.3 The Ministry have now furnished iii detailed note indicating ~ 
steps taken by Government to solve the Punjab problem (Annexure). 

9.4 The Committee took note of the steps takc:n by Government to 
solve the Punjab problem. They however did not agree to drop the as-
surance and decided that the Miniatry should seek further extension of 
time considered to be necessary for fulfilling the assurance, 

Memorandum No. 188:- .. Reqllest for dropping oj the assurance given 
0'; 10 May, 1988, in re.r1ly to Starred Question No. 1036 regarding target 
01 reserve accretion Of ONGC 
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10. The Committee considered the request of the Ministry of Pet-
roleum and Natural Gas received through the Ministry of Parliamentary 
Aft'airll 1-ide their U.O. Note No. X!PNG(tS)-SQ. 1036-LS!88 dated 3 
October, 1988 for the dropping of the assurance on the folIowing grounds:-

"The assurance related to the 8th Five Year Plan. It is not possi-
ble in the near future, to fulfil this assurance since the correct 
reply can be given only when the 8th plan is finalised SOJl\Io 

times in 1989 or 1990." 

10.1 The Committee -did not agree to drop the assurance and dec:i&d 
that the Ministry should seek further extension of time ctmsidered to be 
minimum necessary for 'fulfilling the assurance. 

11. The Chairman informed the Members ahout the change in tho 
discussions with the Ministry of Finance during tour of the Cominittee 
frOID 30 Januarv to R February, 1989. 

12. The Committee then adjourned. 



A.NNEXURE 

NOTE IN1lUCA TING THE STEPS TAKEN BY THE GOVERNMENT 
TO SOLVE THE PUNJAB PROBLEM 

1. Initiative for restoring peace and normalcy in Punjab. 

(1) The Government of Punjab had undertaken a campaign to 
involve people in the fight against terrorism and restoration of. 
peace and law and order in the State. 

(2) Village Peace and Development Committ~ have been formed 
to enlist the co-operation of people to combat tenorism aDd 
to accelerate the pace of development in the State. 

(3) A State level monitoring committee representing all the major 
political parties and shades of opinion in the State was 0005ti-
toted . under the Chairmanship of the Governor of Punjab to 
review the setting up and functioning 0( these committees. 

(4) Raids on the hideouts of terrorists and their harbourersl asso-
ciates have been made from time to time. 

(5) There hac; been intensification of patrollJing and prouipt follow-
up action on the infOimation received about activities of terro-
rists and their harbourerslassociates. 

(6) Mter reviewing the situation in Punjab, an action plan was 
drawn up for implementation in the State to curb tenorist acti-
vities, to prevent infiltration and smuggling of arms, etc. into 
the country. The Plan includes the erection of fence for a 
stretch of about 118 k .m. along the most vulnerable sector 
of the Indo-Pak border in the Punjab. More O. P . towers 
have been constructed and improvingllaying of border traps 
has been taken up. Se'lected stretches' of the border are also 
being got flood-lit. 

With a view to curbing smuggling activities and border crossing and 
IGP (Border) ha~ been appointed and deterrent action against 
smugglers and their 'p'rincipal lieutenants under the NSA and 
COFEPOSA is being taken. 

The police administration in three border districts of Arnritsar. 
Gurdaspur and Fero1.epur has been streamlined hy creating additional p0-
lice districts. 

78 
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The Intelligence gathering machinery has been strengthened. 

~gements for cbecking passengers and their luggages, coming 
mto the country through Attari and Wagha chCJCk-.posts. have 
been strengthened. 

(7) Apart from the action at the border, several steps like joint 
raids to ftush out anns and ammunition, setting up of village 
protection force pickets, training of the PAP to work as 
"strike-force" and involvement of ex-servicemen and villagers 
in vUlage protectkn groups have been taken. The grievan-
~ redressa:l machinery has been activised and a plan for c0-
ordinate media campaign tcJ explain the policies and decisions 
of the Government to the people, has been drawn up. 

n. Implementation of Punjab Accord 

The Government ha!l made sincere efforts to solve the Punjab prob-
lem and implement the Punjab a<:e<>rd. Out of 11 items 
in the Memorandum of settlement, 8 items have been fully 
implemented . 

tIl. Recent initiative by the Pmne Minister to solve the Punjab problem. 

(1) The Prime Minister visited iPunjab on 21-9-1988 and addressed 
Public functions at Jalandhar, Goindwal and Jaito. The 
Prime Minister announced that an aU~perty meeting to dis-
cuss the Puniab problem would be held. Later he announced 
the fot;lDlltion of 1'1 Cabinet Sub-Committee to workout d~ 
tails of the agenda for the meeting. The Cabinet Sub-Com-
mittee has since been constituted under the OJairmanship of 
~ P. V. Narsimha Rao, Minister of External Affairs with 
the composition as under:- . 

1. Sbri 'P. V. Narsimha Rao, Minister of External Mairs. 
2. Shri S. B. Chavan, Minister of Finance. 
3 . Shri BOla Singh, Minister of Home Affairs. 
4. Shri K. C. Pant, Minister of Defence. 
S . Shri J. Venga) Rao, M'mister of Industry. 
6. Shri Ram Niwas Mirdha. Minister of Textiles. 
7. Dr. Rajeoora Kumari Bajpai, Minister of State (Indepen-

dent Charge) of the Ministry of Welfare. 
8. Shri P. Cbidambaram, Minister of State jn the Ministry 

of Personnel, Puhlic Grievances and Pensions .aDd Minister 
of State in the Ministry of Home Affairs. 

(2) The Cabinet Sub-Committee has held three meetings on 12th and 
25th October, 1988 and 8th November, 1988. 



MINUTES 
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to 11.40 hours. 
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• • • • • 
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ConsideratiOn of Draft Report 

9. The Committee considered and adopted draft Twentieth Report. 

10. As the term of the Committee was to end on 31 May. 1989 
and this wa$ their last sitting. the Chairman gave an account of 
the work done by the Committee during the year. He thanked the 
Members for their whole-hearted cooperation and valuable contri-
bution to the work of the Committee. He also expressE:d his 
thanks to the Honourable Speaker for his guidance and to the offi-
cers of the Secretariat for their hard work and a,ssistance to the 
Committee. Shri Mlahabir Prasad·Yadav. Member of the Com-
mittee speaking on behalf of all Members of the Committee thank-
ed the Chairman for his leadership and to the Secretariat for the 
aSl'listance rendered to the Committee. 

11. The Committee then adjourned. 



MINUTES 

Minute8 of th.e Seocmd. Sitting .oj the Committee 00 aov".n.ment.l 
AIBurance8 held o.n 6 July. 1989 in Committee Room. No. 'C', 

Parliament HoU8e Ann8X1e, New Delhi. 

The Committee met on Thursday, 6 July, 1989 from 11.00 hrs. to 
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PRESENT 
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MEMBERS 

2. Shri L. Balaraman 
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11. Shri Kamla Prasad Singh 
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SECRETARIAT 

1. Shri C. K. Jain-JOint Secretary 

2. Shri S. C. Gupta-Depu.ty Secretary 
3. Shri Jyoti Prasad--Otfi.cer on Special Duty 

2. The Committee adopted the draft 19th and 20th Reports which 
were considered by their predecessor Committee. 

• • • • • 
3. The Committee then adjourned. 
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